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SHRI YOGENDRA MAKWANA: I 
am giving whatever information 
I have. I have gone by the agenda, 
as it is admitted. In their supplemen-
taries, they can restrict to Delhi only. 

MR. SPEAKER: I would like you 
to confine to Delhi only. If you 
cannot, we can defer it. 

SHRI YOGENDRA MAKWANA: 
In that case, I have to prepare 11110-
ther statement. I will require time. 

MR. SPEAKER: We will take it 
up tomorrow. 

12.22 hrs. 

MATTERS UNDER RULE 377 

(i) ALLEGED NON' -WRI'l'ING OF 

'MOTHER-TONGUE' IN THE CURRENT 

CENSUS OPERATIONS 

MR. SPEAKER: Next item; Bill to 
be introduced. Before that, let us 
take up matters under rule 377. 

Shri Rasheed Masood. 

SHRI RASHEED MASOOD 
(Saharanpur): I have not been ~

plied with the text. 

MR. SPEAKER: You can have it. 

SHRI HARIKESH BAHADUR 
(Gorakhpur): What about Calling 
Attention? My name is there. 

MR. SPEAKER: Tomorrow. 

SHRI RASHEED MASOOD: 
I would like to draw the attention of 
the Government under rule 377 to-
wards the census operations being 
eonducted in the country. For the 
last 5-8 years, we have been de-
manding that the correct entry be 

Bm 
made in the column of mother ton-
gue in census. Therefore, this time 
Urdu scholars have done L lot of 
work in this regard. But I have re-
ceived complaints from Saharanpur 
and other places that mother tongue 
of the people is not being written 
in the column of 'mother-tongue' by 
the enumerators. This was also re-
ported in the Urdu newspapers that 
when anyone ask the enumerator to 
show the entry in the column of 
mother tongue, he was told that the 
Government had given instructions to 
keep that column blank. 

It is a matter of concern. I, there-
fore, request that the necessary in!l-
tructions be issued to the officers 
and employees engaged in censUq 
operations, particularly in Saharan-
pur that the entry of the mother 
tongue should be shown to the con-
cerned perSOn after making entry to 
that e1'lect in the relevant column. 

MR. SPEAKER: r will take the 
rest of the matters under rule 377 
after the introduction of the Bill. 

SHRI HARIKE$rl BAHADUR: 
Why are you changing the wording 
of Camng Attention? 

MR. SPEAKER: 
done. 

It has b('en 

Shri R. Venkataraman. 

12.25 hrs. 

SPECIAL BEARER BONDS (IMMU-
NInES AND EXEMPTIONS) BILL-

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): Sir, 
I beg to moVe for leave to introduce 
a Bill to provide for certain immu-
nities to holders of Speclal Bearer 
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Bonds, 1891 and for certain exemp-
tiOIl$ from direct taxes, in relation to 
such bonds and for matters connect-
ed therewith. 

MR. SPEAKER: Motion moved: 

"That leave be granted to intro-
duce a Bill to provide for certain 
immunities to holders to Special 
Bearer Bonds, 1991 and for certain 
exemptions from direct taxes in 
relation to such bonds and for 
matters connected therewith." 

MR. FERNANDES. 

SHRI GEORGE FERNANDES 
(Muzaffarpur): Mr. Speaker, Sir, I 
rise to oppose the introduction of this 
Bill. When papers were being laid 
on the Table in connection with this 
Bill earlier during the Session, I 
had made two points which I shall 
briefly refer to. 

I am opposing the introduction of 
tnis Bill on Constitutional grounds. 
One is, under article 270, the Centre 
is required to share its tax revenues. 
with certain exceptions, with the 
state Governments. Article 270 
reads: 

"Taxes on income other than ag-
ricultural income shall be levied 
and collected by the Government 
of India and distributed between 
the Union and the states in the 
manner provided in clause (2)." 

My submission here is that what 
you are trying to convert from 
black into white is the money that 
shOUld. in the normal course, have 
come to the Government as income-
tax. Having failed to collect the 
income-tax, if anything, having en-
couraged people to evade payment of 
income-tax through the earlier Vo-
luntary Disclosure Scheme, you are 
now coming before Parliament with 
a Bill which seeks to convert that 
black money into white in the first 
instance and which also seeks to 
secure for the Government certain 

amounts of money that are noW' 
going to be collected in terms of 
the Bonds. My submission is that th1& 
is violative of article 270 because, in 
these taxes which should, in the nor-
mal course have come to you aDd 
which should have been shared by 
you with the State Governments, the 
State Governments will now be deni-
ed their legitimate and due share. 

I am also referring to article 292-
of the Constitution. Article ~ 

reads: 

"The executive power of the 
Union extends to borrowing upon 
the security of the Consolidated 
FWld of India within such limits, 
if any, as may from till1e to time 
be fixed by Parliament by law 
and to the giving of guarantees 
within such limits, if any, as may 
be so fixed". 

This article is very clear. Govern-
ment has the power to borrow, but 
when Government intends to bor-
row, Government has to be very 
specific about the total amount of 
money which it intends to borrow 
because there is a liability on the 
Consolidated Fund of India. In this 
case, I have seen the Budget papers 
where the hon. Finance Minister has 
assumed that, in the year 1980-81, 
he will have collected Rs. 200 crores 
and in the year 1981-82, for which 
he has presented the Budget two 
days ago, Government will be collec-
ting another Rs. SOO crores. Frankly. 
I do not know whether he will be 
able to collect that much of money. 
because, some of us have taken the 
view that if people try to convert 
their black money into white be-
cause of the dispensation which the 
present Government gives, then that 
dispensation may be binding on this 
Government, but it will not be bind-
ing on any other Government. Of 
course, if the Members sitting on 
the Treasury Benches are of the 
view that, due to dynastic ideas that 
they entertained 01' due to any other 
reason that filey may think they have 
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to believe that they would be there for 
",er, they can give a guarantee to the 
bisek-money operators in this country 
that if they con.vert now their black mo-
ney into white, as long as they are 
there ten yearS from noW, that 
black' money will be returned to the 
possessors as white money. So, they 
are making a grave mistake there. 
r would like every one, who enter-
tainsideas about converting the black 
into white under the dispensation of 
this Government, to knOw that no 
successor Government to this one is 
ever going to honour this. I would 
like them to know this very clearly; 
I want them to have the fear of 
the Lord in their hearts, if they 
are capable of having that tear, that 
this guarantee which this Government 
giVe!! them will not be binding on 
any successor Government. This 
fact must be noted. How-
ever, as far as article 292 is concern-
ed, we have a very speci1ic and very 
clear-cut directive in the Constitu-
tion that you can give guarantee 
from the Consolidated Fund but, tor 
a speciflc amount of money; and 
when you ,go out in the market and 
tell all the black-money holders and 
operators in this country that they 
ma,'y CIOme out with their money 
and buy as many bonds as possible, 
it is a clear defiance of the Constitu-
tional provision which requires the 
Government to be very specific about 
the money it wants to borrow and 
for which it wants to give a guaran-
tee. Because how do we know? The 
Finance Minister is assuming that 
a thousand crores ot rupees will 
come. But everybody knows that 
the total black money that 1s cur-
rently under circulation in this coun-
try will be anywhere between 20,000 
to 30,000 crores of nlness ... 

AN HON. MEMBER: In currency? 

SHRI GEORGE FERNANDES: 
Yes, in wealth-converted into cur-
rency when it :;uits the hoarders and 
black-marketeers. 

We ~  know it. for a fact that In 

Bill 

this country on an average about 
as. 30 crores of black money is 
being generated every day. Thirty 
crores of rupees of black money is 
being generated in this country every 
day. Take a simple item like Soda 
Ash and caustic soda ... 

SHRI MOOL CHAND DAGA 
(PalO: What is the source? 

SHRI GEORGE FERNANDES: 
Source? Your government docu-
ments. Yes, Rs. 30 crores. Only soda 
ash and caustic soda. . . 

MR. SPEAKER: I would like you 
to confine to your point. 

SHRIK. LAKKAPPA: (Tum-
kur) : When you were in power, 
why did you not raise that issue? 

SHRI GEORGE FERNANDES: 
I raised that issue. We will diseuss 
that. .. If you want to have a de-
bate on that, I am prepared to have 
a debate on that also. " 

MR. SPEAKER: You confine 
yourself now to the point. 

SHRI GEORGE FERNANDES: My 
point, therefore, 15-1 am on Article 
292-supposing all those who are cur-
rently converting their black money 
into white, because your black mo-
ney bonds have not stopped the 
generation of black money and in 
fact you are nOW telling people, 
' ~ a  as much black money as 
you want', because we are here sit-
ting. the great new dynamic Gov-
ernment of India which will enable 
you to convert all your black money 
into white. So, you are inviting pe0-
ple to generate black money and 
there are people who are obliging 
you. There are always such people 
in this country. So my submission 
is tlhat against the Minister'!' own 
assumption that Rs. 800 croTes of 
black money will be cOnverted into 
white in the coming financial year, 
instead of Rs. 800 crores. you get 
Rs 1800 crores. This way you are 
defying or violating Art. 192 because 
Art. 292 cices not permit you to go 
into raising" any amount. of money 
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and givin, a a a ~ from the 
Consolidated Fund of India. This is 
my second submission. 

Lastly I would submit that this 
Bill wili create conditions in this 
country which will encourage the 
black money hoarders, the black roo-
~ operators, to generate more 
black money and, therefore, it is an 
anti-national Bill. It is not in the 
interests of the people of this coun-
try. They tried this way back in 
1976-d.uring the Voluntary Disclo-
sures Scheme and now I take it 
from the Finance Minister that Rs. 
750 crores of black money was con-
verted into white money under the 
Voluntary Disclosures Scheme. I 
would like the Minister to voluntarily 
disclose the names of the people 
who converted the black money into 
white, Mr. Laltkappa, when I was 
in the Government. I tried that 
the names of those who converted 
the black money into white, were 
released but I failed, I failed with 
my ~ Government. I admit it. 
But I would like the hon. Minister 
today and plead with him, to publish 
the names of those who converted 
their black money into white money 
in 1976 during the Emergency. We 
will then know who these 
great, who these noble, who these 
great philanthrophists are, who 
otherwise build. 

AN HON. MEMBER: Temples. 

SHRI GEORGE FERNANDES: 
Yes, hospitals, who give scholarships\ 
who are otherwise very well-known 
as generous and God-fearing people 
who robbed the people, who robbed 
the Exchequer and who generated 
so much black money and finally 
using a certain situation during the 
Emergency converted it into white 
money and who will again be taking 
recourse to such courses. 

Under. these circumstances, thif 
Bill is anti-constitutional. it is antl-

people, it is anti-national and I there-
fore, oppose the introduction of thiII 
Bfa . 

SHRI SOMNATH ~ 

(Jadavpur) : Sir, I oppose the intro-
duction of this Bill. Sir, it is a legis-
lative aberration and it betrays the 
complicity of the government with a 
section of the people who are hold-
ing the country to ransom. 

12.34 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 

Sir, I think it will be a permanent 
blot on the statute book as this Bill 
seeks to perpetuate a monstrosity, 
provides a bonanza to the tax-eva-
ders and puts a premium on dis-
honesty and immorality. 

So far as this Bill is concerned, 
the scheme that has been evolved 
seeks to reward the law-breakers 
and at the same time, penalises 
those who have been abiding by the 
law. 

Sir, it seems that this Bill should be 
appropriately coalled "Prize Honds fOr 
Mis-conduct Bill". The hon. Finance 
Minister himself deserves a prize, 
probably, Bharat Ratna by giving 
birth to a most ugly and deformed 
child. This scheme is the biggest dis-
incentive to honesty and that day 
when this Ordina'nce was promulgated 
was a great day of rejoicing for the 
tax evaders, black-marketeers end 
hoarders because a blank amensty 
was provided by this Government for 
all their breaches of law. 

Sir, the Ordin9.nce is now before 
the Supreme Court. I know that dis-
cussion 10 this House ~a  be 
stopped because of the pendency of 
the matter in the Suweme Court but, 
Sir, when the whole country and the 
people are very much agitated over 
this matter it will be in consonance 
with decency aDd moraJity and propel" 
decorum that the same may not be 
pre-empted by the legislative wing Of 
the State. It is ilt and proper that In 
the exercise of our legislative pOWIIW 
at this sta,e We shouldnot.eek. to 
nullity an attempt which baa been 
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made to obtain the opinion of the 
Supreme Court in the matter. I hope 
that we shall not at this stage be a 
party or attempt to give legIslative 
blessings to a proposal which we feel 
is more likely than not to get the judi-
cial frown. 

What has been sought to be done in 
this Bill is not only an aberration in its 
conception but it seeks to create a dis_ 
tinction amongst the people on the 
basis as to who are honest and who 
.are dishonest, between those who are 
law abiding and those who are not. 
It creates distinctiQn between those 
who hold the country to ransom and 
those who have to struggle lhard to 
keep this country gOing and between 
those whose so-called virtue if) naked 
defiance. of the laws of the country 
and those who are faithful fvllowers 
thereof. According to me it is nothing 
but the clearest example of stal'..ltory 
but un-constitutioThaI discrimination 
between the citizens of the country 
eonrary to the provisions of Article 14 
Qf the Constitution. 

Sir, I assert fOr your kind considera-
tion and the hon. Members that the 
Constitution of ndia dges not contem_ 
plate, visualise Or allow a reasonable 
classifiC'ation between those who 
follow and those who do not follow 
the law, between the dishonest 
and the honest and between thOSe who 
are making great efforts in contribut-
ing to the national exchequP.r and 
those who are deliberately depleting 
the same. This Bill makes a mockery 
of the principles of equality enshrined 
in our constitution and is a glaring 
example of violating the equality 
~ a  

Sir, a very eminent judge of the 
Supreme Court who is unfortunately 
no longer a Judge and has just retired 
has said in a very recent :ludgement 
relating to the Land Ceiling ACt. I do 
not know whether the Finance Minis_ 
ter's attention has been draWn to that 
or not. In that ,udgement, Justice 
Krishna Iyer observed: 

"A shocldDg, unconscionable or 
unacruPlllouI traveaty O.f the quin-
teaence of equal JUIt1ce la not· only 

a violation of Article 14 of the Con. 
stitution but aJso a betrayal of the 
basic features of the Constitution." 

Sir, I cannGt think of grosser eX'llm-
pIe of a shocking, conscionable or UlJ_ 
scrupulous travesty of the qUintessence 
of equal justice than that has been 
evolved in the scheme of this Bill. 
namely, citizens of this country who 
under the subsisting law are to pay 
taxes on their income and avoided 
pay;ng taxes and those who have 
follo.:Jwed the law aDd paid taxes 
through their nose a distinction is 
being made. Those who have violated 
the law are given exemption from 
paying penalties or liabilities of Estate 
duty or Gift Tax. (InterTuPtlOns) 

Sir, I submit that such a discrimi-
nation is an indivious discrimination 
between the citizens of this country. 
I submit that this House is being 
asked to be a party to the process of 
dividing people on the basis of a claSSi_ 
fication which no honest tribunal or 
forum can possibly accept. What is 
this scheme? This scheme is an invi-
tation by this Government with open 
arms and on renden knees asking for 
the mercy of these marauders of our 
national economy. This Government 
says that it works, but it cannot func_ 
tion effectively. The Finance Minister 
is requesting these people who have 
got illgotten money to invest in these 
Bonds. Prizes for misconduct have 
been given. No questiQns will be 
asked about the source. It 'will net be 
part of his wealth. No gift-tax is pay_ 
able. Estate duty exemption is given. 
No record will be maintained. This 
is one scheme which appears in a 
civilised country now in this 20th 
century, where the investors' names 
will not be divulged! Therefore, there 
is a'n anonymity, there is a mYstery 
surrounding it. Therefore, people can_ 
not avoid saying this, that they are 
your very good friends; they only 
want to remain in the background: 
and you want them to help :vou with 
a pittance out of the total estimated 
clrculatinl black money of Itl. 20_ 
croreIIL Now ," bolt V4n1fter, wi1St 
his 'lim of mopp!n, up .... &DO ere_ 
is giving tbls bend tp , &doD ~ 
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people in this country. Therefore I 
wonder how such a scheme could even 
be evolved by any civilised Govern-
ment. 

The Wanchoo Committee considered 
such a suggestion whiCh came before 
them. They considered whether such 
a Bearer Bonds Scheme could be in-
troduced in order to mop up some of 
the circulating black money. As far 
as I have been .bIe to gather, the 
Wanchoo Committee rejected such a 
proposal because it was im.."l\oral, 
illegal and unconstitutional and from 
all points of view it is 9. nauseating 
proposal, such a monstrosity and a 
perversion whiCh no civilised admin-
istration can resort to. Sir, how rlo 
yMl expect, in future that anybody 
who commits even a simple error in 
the calculation of his income, let us 
take it, or claiming deduction or is 
slightly delayed in payment of taxes 
because of his difficulty, will be .e-
quired peremptorily-there is no 
option lett-to pay penalty \In in-
terest? A bonafide tax-payer saye: 
Give me a little time; I cannot pay; 
but I shall pay. But he is bound to 
pay interest and the penalty proceed-
ings are initiated against him. The 
Finance Minister is giving a respite to 
those who have totally failed to com-
ply with the laws of this country. 
Therefore I su1;)mit that this scheme is 
nothing but an affront to all decent 
and right thinking people of this 
country. It is nothing but a joke and 
a mockery so far as the teeming mil-
lions of this country are coneerned, 
who are below the poverty-line and 
a dispensation in favour of ,)nly a sec-
tion of people who are tattening them_ 
selves with ill-gotten black money at 
the expense of the teeming millions of 
this country. So far as this Bill is con-
cerned I hope that we shall not be a 
party to a scheme. which is eV\')lved to 
P!lmper to ~ section of the people. 
Let Us not pollute this House. Let us 
l}ot compromise with dishonest people 
or surrender to them. I submit that 
the Bill is immoral, unconstitutional, 
it is antl-p«?ple, it j. illegal, it is 

uZtra vires. It is nauseating, ~ is a 
perversion, it is en atrocity. ~ 

Finance Minitser was patting himself 
011: his own back for giving a growth. 
orlented budget. I request him to ~ 

this de.formed and ugly child, a still-
born child of his, a ceremonial burial. 
I hope that this House will revolt 
against this obnoxious Qnd :pernicious 
~a  which. means sacrificing the 
falth of the ordmary people in justice,. 
in law aDd morality. Therefore, apart 
from the grounds whiCh Mr. George 
Fernandes has stated. I strongly re-
quest the hon. Finance Minister, the' 
Government aDd this House, let the 
precincts of this House be Il';)t polluted' 
further-you have polluted it suffi-
cientlY-by tabling that obnoxious 
Ordinance. Withdrew th1! Bill in 
good grace and show to the people· 
that some amount of morality and' 
le.gality is still left with this Govern-
ment. 

MR. DEPUTY-SPEAKER: Before 
I call upon Mr. Bosu, I may bring to· 
the notice of the HOuse that there are· 
sbout 12 han. Members to OPPol'e this 
Bill. The rules are very clear that 
you can only make a brief statement 
on grounds ot legislative competence 
and constitutionality. 

(Interruptions) 

SHRI JYOTIRMOY BOSH (Dia-
mond Harbour): Sir, is it suddenly 
that when I came, you started quoting 
the rules? (Interruptions) 

MR. DEPUTY -SPEAKER: When I 
find that two of the hon Members 
have taken more time, r have to re-
mind the House of the. rules to be 
followed. I am telling you only about 
the rule. I would therefore request 
that every hon. Member shall not 
take more than two or three minutes. 

SHRI JYOTIRMOY BOSU: Is there 
any rule on the basis of which you can 
prevent the Member trom speaking? 
You kindly find out that. . 

~  DE:PUTY-SPEAKER: I have 
quoted. only the .rule 72. 

" 
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SHRI JYOTIRMOY llOSU: I am smu MAGANBBAI BAROT: . Sir. 
rather s'IPPrised that tile hon. Mem- I would like to reply to his point. 
bers knoWing the class dUlrac:ter and Every time he Says that we are new 
the attitude of the pertlon who is the Members. Let him not .. advise us 
real GOVernment are surprised for and I" 
having brought a Bill 1iJce this. But 
I am not· surprised because· '" 

(lnterruptio'l1$) 

MR. DEPUTY-SPEAKER: I will 
go through the proceedings. If any 
allegation is made, I shall see that it 
is expunged. 

(Interruptions) 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SRBI 
MAGANBHAI BAROT): Sir, I am 
on a point Of order. 

MR. DEPUTY-SPEAKER: Mr. 
~  Bosu, please see Rule 353. 
It IS very clear. it says: 

"353. No allegation of 9. defama-
tory Qr incriminatory nature shall be 
made by a member against any per-
son unless the ~ has given 
previous intimation to the Speaker 
and also to the Minister <:oncerned 
so that the Minister may be able to 
make an investigation into the 
matter for the purpose of a reply." 

SHRI MAGANBHAI BAROT: Sir, 
I am on a point of order. The matter 
under discussion, at the moment, is 
legislative competence of the Bill end 
therefore the hon. Member can only 
speak about the 1egislative competence, 
not about our leader and the party. 
(Interruptions) 

MR. DEPUTY -SPEAKER: I will 
go through the proceedings. If there 
is anything against the rules, I shall 
expunge it. 

(Interruptions) 

SHRI JYOTIRMOY BOSU: Sir, 
most of my hon. friends are new co-
mers. They do not know .... (Inter-
f"ttptions) 

MR. DEPUTY -SPEAKER: May be 
because of your age. 

do not want to go by the advice" 
(Interruptions) 

SHRI JYOTIRMOY BOBU: Let 
him go to Ahmedabad. (lnteTrUp-
tio'l1$) 

MR. DEPUTY -SPEAKER: If every-
hon Members adheres to the rules anQ 
make his speech. there will be no trou· 
ble. 

SHRI JYOTIRMOY BOaU. Sir, I 
am the most innocent and peace lOving 
Member of this House. (lnte7'7'uJ)-
tions) 

MR. DEPUTY -SPEAKER: You are-
always rule-minded. 

SHRI JYOTIRMOY BOSU: Sir. my 
hon. young friends are of two verie-
ties. On variety of Members are 
climbers .... They must display acro-
batics sO that they can get a lift and 
the others do it out of sheer Ignorance. 
I had presented to this House during 
the 5th Lok Babha .... (Interruptiom) 

MR. DEPUTY -SPEAKER: This 
thing you should not raise. 

( Interruptions) 

SHRI JYOTIRMOY BOSU: Sir, is 
it defamatory? 

MR DEPUTY -SPEAKER: You 
have ~a  two varieties and yOU have 
said this and that. Please avoid per-
sonoa} things. 

SHRI JYOTIRMOY HOSU: I said-· 

MR. DEPUTY-SPEAKER: These 
are all personal accusations; this is 
not correct. You are a seasoned par-
liamentarian; you Should not say such 
things. I am very sorry. 

(InterruptiO'l1$) 

------_._---_._---
• -Expunged as ordered by the Chair. 



Spl. BeCiTet' Bcmda MARCH 2, lt81 «lmm. It: Jb:emp.) Bill 

SHRI ARIF MOHAMMAD KHAN 
. (Kanpur) : We should be strict in 
-these matter. After all, this is ParUa. 
-ment and he saYs that 'he is a senior 
pa'rilamentarian (Interruptons) 

SHRI JYOTIRMOY BOSU: I am 
talking about •• . Why did I say •• _ 
In the 5th Lok Sabha, I produced II 
· document, the interim report of the 
-Wanchoo Committee, which was 
headed by a former Chief Justice of 
India, Shrj M. N. Wanchoo. What 
· did that interim report of the Wan-
-choo Committee say at that time? 
· On 12th November, 1970, acoording. ". 

MR. DEPUTY-SPEAKER: What 
· has it to do with the introduction of 
· the Bill? Please come to the point. 
-You are making a speech; you ere 
· only entitled to make a statement. 

SHRI JYOTIRMOY BOSU: I em 
making a statement .... 

MR.. DEPUTY-SPEAKER: No; do 
not bring extraneous things here. 
-What is the ground I)n which you 
-Oppose the introduction of the Bm 
and the le,gislative competence and 
. the constitutionally? Am I to teach 
you? You are a senior parliamen-
-tarian. Please come to the point. Do 
not bring any extraneous things hert". 

SHRI JYOTIRMOY BOSU: I am 
stating why there is so much love for 
black money owners. 

MR. DEPUTY-SPEAKER: You 
can speak on the Bill after it is 
introduced. 

SHRI JYOTIRMOY BOSU: I am 
opposing it because it is sub 1udice 
and do they want to create a confrol1_ 
-tation between Parliament and the 
judiciary? Suppose we pass the Bill 
here and the Supreme Court strikes it 
-dOwn, will it not amount to confronta-
-tion between the ParllL-nent and the 
judiciary? 

SOME RON. MEMBERS: No .•.. 
O(lnterrupttou) • 

"lbpunged as ordered, by the 

SHRI JYOTIRMOY BOSlJ: a a~ 
ment is supreme (lnterroption.). Th1s 
bearer bond is a - ~  cur_ 
rency. I will tell you how. It is not 
only incom.etax, wealth tax estate 
duty and gift tax exempti'Vn, but it is 
a wonderful thing for converting 
black money into foreign currency 
You can carry a bundle of bearer 
bonds worth even Rs. GO crares to 
Hong Kong or any place, where you 
can do the shady deal and change it. 
The Custocns • .)ffice has no right; today, 
the law is not to prevent anybody 
from taking it out of the countrY, 
although it is nothing worse, nothing 
short of real super-protected currency. 
It is so easy to convert it intI) any 
form and shape. Look 'at t:,e L"ase of 
corrupt officials .... 

MR. DEPUTY -SPEAKER; Please 
come to the ground of legislative 
competence. 

SHRI JYOTIRMOY BOSU: As 
Shri George Fernandes has said, Arti-
cle 270 is offended. Article 292 is 
offended, the Income-tax Act has been 
offended, Article 14 has been offended, 
because it is clearly stated that the 
bearer bonds will be outside the taxa_ 
tiOn system altogether. ThereforE' .... 

MR. DEPUTY-SPEAKER: ... You 
oppose the introduction o'f ~  Bill. 

SHRI JYOTIRMOY BOSU: What 
is the outcome of this ... (Interrup-
tions) 

SHRI K. LAKKAPPA: What is 
this foolish ... : (Interruptions) . 

SHRI JYOTIRMOY BOSU: It g<les 
to the rescue of the rich. That Is 
why, the mImmUm amount is 
Rs. 10,000 only. After ten years, this 
Rs 10,000 by changing hands, accum-
~ '8  premiUm every time it 
changes hand will become Rs. 50,000 
and the amount of Rs. 10,000 in white 
with a person through the course of 
Indian rupee's erosion will become 
only Rs. 2000. This is a wonderful 
thing. I will cite one example. •• 
(lnten-uptions) . 

Chair. 
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MR DEPUTY -SPEAKER: Please 
~  now and stick to the state-

ment. 

SHRl JYOTIRMOY BOSU: Know_ 
ing what they are, knowing the source 
end inspiration and strength, I do not 
wish to be SO foolish ... (lntem,p-
ti07l8) • 

SHRl MOOL CHAND DAGA: 
Kindly see rule 72. 

MR. DEPUTY -SPEAKER: RUle 72 
clearly states that you can only make 
a statement. 

(lnterruptio.ns) 

SHRI K. LAKKAPPA: What he 
said here is aU". (Interruptions) 

MR. DEPUTY-SPEAKER: You afe 
sP'.)i1ing other people also. 

( Interruptions) 

AN' HON. MEMBER: Who;!n did Mr. 
Lakkappa start speaking sense, Sir? 

SHRl K. LAKKAPPA: His argu-
ments are foolish. W1tat can we do? 

SHRl SOMNATH CHATTERJEE: 
On a Point of order. Is .... Parliamen-
a~ or not? 

SIUU MOOL CHANDDAGA: The 
rule 9Qys very clearly that the Mem-
ber can make only a statement. Noth-
ing more. And the same points are 
repeated. 

MR. DEPUTY -SPEAKER: Mr. 
Chatterjee, I will go through the pro-
ceedings and see in what context it 
has been used. When yOU are in the 
Chair, you can give a ruling. 

SHRI JYOTIRMOY BOSU: I don't 
want to live in a fool's paradise. I 
am only afraid that some of tiS are 
living in a fool's paradise. thinking 
thoat this Government will go in for 
demonetization or any such step to 

really curb black money, beC'l1IIe if' 
you see.·· 

(Inte'M'Uptions) 

THE MINISTER OF COMMUNICA_-
TIONS (SHRI C. M. STEPHEN): 
May I rise on a Point of order? What. 
is going on? I rise on a Point of 
order. (Inten-uptions) We knew that 
there can be some. sort of accommoda-
tion like this. There'fore it is the, the 
Members from this side did not press 
in with the restrictive provision: but 
now it is being taken as a matter of 
licence .. (Interruptions) I have to 
insist upon the rules; and I will esk 
for a ruling :from you. 

There are 2 provisions which cover 
it, when this matter of introduction. 
comes. I will just read from this pro. 
visron. The provision is rule. 72. I am 
again reading it: 

"If a motion for leave to intro-· 
duce a Bill is opposed, the Speaker, 
after permitting, if he thinks fit, a. 
brief explantory statement .... " 

Statement, not a speech from the 
Member who oppose and the Member 
who moves. 

There are 2 things I vl9nt to em--
phasise: one is, what is ,emrltted IS 
a statement. There is a dltrerence 
·between a statement and a speech. If . 
you go through these rules, there are . 
areas where speeches ore permitted, 
and there are areas where statements 
are permitted. What is permitted here 
is only a statement-not a speech. A 
statement means, Q written statement· 
can be made; and making a speech in 
this way is not pel"!nitted and .... 
(InteT'I"Upti01'l8) 

SHRI JYOTIRMOY BOSU: On a .. 
Point of order. 

SlffiI C. M. STEPHEN: Secondly,. 
the statement has got to be brief .. 
Thirdly .. (Interruptions) 

MR. DEPUTY-SPEAKER: Let him: 
finish . 

. _--------------
.. '"Expunged ~  ordered by the Chair 
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SHRI C. M. STEPHEN: AU the 
Members who have given notice can-
.not be allowed I quote from Kaul and 
Shakdher: 

"By convention, the motion for in-
troduction is not opposed, but there 
have been occasions for introduction 
of Government Bills were opposed in 
the House. The member who wishes 
to oppose must write in advance (be-
fore the commencement of the sitt-
ing) to the Secretary-GeneraL ... .. 
KindlY listen to this part of it. Sir .. 

., .. , . and if two or more members 
write, the Speaker calls the member, 
whose intimation was received first 
in point of time. On one occasion. 
the Speaker has also permitted a 
member other than the member who 
opp05ea the motion for introductin, 
to speak." 

am reading from Shakdher. ·'On. an 
'occasion, the names of Members from 
whom intimations had been received. 
were ballotted and the Member whl}se 
name was drawn at the first ballot, wal! 
allowed to oppose the motion for leave 
to introduce the Bill." 

Therefore, the emphasis I am put-
ting on this, is this: the right to OPPOSe 
is only for a Member. not for Members. 
No.2: the right is only for a statement. 
No.3: the right is only to make a brief 
. statement. I am submitting to you, Sir 
. . . . . . . (Interruptions) 

SHRI JYOTIRMBOY BOSU: rGse 

SHRI C. M. STEPHEN: What is go-
ing on? I am on the floor of the House. 
I have got the fioor of the House. (In-
. terruptins) I haVe got the right to 
oppose on the Floor of the House. 
Therefore, I am submitting. (Intel'rup-
tions) I am just bringing it to YOUr 
notice. You can take your ~  

But on this po in of speech-making on 
a point of order on this there are three 
points I am raising. 

(Interruptions) 

SHRI GEORGE FERNANDES: The 
Speaker has got a list. He is now chal-

lenging the w,isdom of the Speaker. A 
senior member Uke him. a member of 
the Cabinet has no business to mislead 
the House. (Interruptions) 

SHR'I C. M. STEPHEN: I am only 
reading. (Interruptions) I do not claim 
mine to be the last word and the absa.. 
lute word in this matter. I am bring-
ing it to your notice. I had just brought 
it to your notice. It is for you to take 
a decision. (Interruptions) I am em-
phasising.. . . . . . (Interruptions) Mr . 

Chatterjee had asked me what the 
points are? (1) There can be only one 
member who can be allowed; (2) Only 
a statement can be permitted; (3) 

The statement has got to be brief. Even 
if the first statement is over-ruled, the 
second two remain. It is only a state-
ment permitted and a brief statement. 
That provision is being violated with 
respect to the facts. I have just brought 
it to your notice. You can take any de-
cision. (Interruptions) 

SHRI GEORGE FERNANDES: I 
would like to speak on the point of 
order. It is time for lunch. 

MR. DEPUTY SPEAKER: 1 will 
give my ruling. 

SHRI GEORGE FERNANDES: We 
would like to speak on this point of 
order. You adjourn the House. 

MR. DEPUTY SPEAKER: We adjourn 
the House now and will meet at 2 p.m . 

13.02 hrs . 

The Lok Sabha then adjouTnecl for 

lunch till Fourteen of the Clock. 

The Lok Sabha re-assembled after 

Lunch at Sia: minutes past Fourteen 

of the clock. 

[MR. DEPUTy-SPEAKER in the Chair] 

SPECIAL BEARER BONDS (IMMU-
 AND EjXEMPTIONS) B!LL-

contd .. 

SHRI JYOTIRMOY BOSU: I wa. 
on my legs when you adjourned the 
House. 
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SHRI GEORGE FERNANDES 
(Muzaffarpur): I had sought your 
pennission to speak on the point ot 
.order raised by Mr. Stephen. 

MR. DEPUTY-SPEAKER: I want 
to' give my ruling. 

SHRI GEORGE FERNANDES: 
You cannot give your ruling unless 
.you hear us. 

MR. DEPUTY-SPEAKER: He raised 
.8 point of order. -I am going to give 
my ruling. 

SHRI GEORGE FERNA:>lDES: 
1 want to make my submission on. the 
point of order he has raised before 
,you give your ruling. 

MY. DEPUTY-SPEAKER; Take one 
minute. 

SHRI GEORGE FERNANDES: 
1 will take a little more than a minute. 

SHRI JYOTIRMOY BOSU: I was 
.on my legs. You consult the record. 
when you adjourned the lIouse, I 
'Was on my legs. 

MR. DEPUTY-SPEAKER: He has 
raised a pOint of order. 

SHRI GEORGE FERNANDES: 
'We were on the point 01 order. Firs-
tly, 'We have sought opposition at 
the stage of introduction of this Bill. 
Our opposition, as I had said earlier, 
is among other things on constitu-
tional grounds. The rule is very 
dear. If there is oPPosition to the 
introduction of the Bill on constitu-
tional grounds. tJhen there shall be a 
full-fledged discussion. Thi3 is point 
No. 1. Point No. 2 is under rule 389. 
When Mr. Stephen got up to Chal-
lenge th\!. whole procedure of allow-
ing a large number of members to 
speak, even. assuming for a moment 
that constitutional point had not been 
raised-·that constitutional points have 
been raised, I am sure you have 
no doubt in your mind, because un-
der article ~  Parliament makes 
laws; Parliament makes laws subject 
to the provisions of the Constitution. 

I have cited articles 270 and 292. In 
citing both articles, I have pointed 
out how there is gross transgression 
of these two articles of the Constitu-
tion in the context of this Bill. There-
fore, even assuming for a moment 
that the issue was not confined to the 
constitutional question and there w.as 
general opposition to the introduc-
tion of this Bill, my submission is 
that un:ler rule 389 of the Rules of 
Procedure, the Speaker is the custo-
dian of the rules and il the Speaker 
came to the conclusion that looking 
at the gravity of this Bill, looking at 
the seriousness of the issues involved 
in this Bill, all those members who 
had given their names must be allo-
wed to speak, then it is not right and 
proper for an hon. Member, even if 
he is a Minister who does not per-
form his duties but gets up, like a 
Jack-in-the-box every time he gets a 
change. on a point of order, even 
then it is not right for the Minister 
to get up here and challenge tbe 
decision of the Speaker to call all the 
other hon. members to speak. In 
the circumstanceS, you should ruled 
his point of order an out of order. 

SHRI SOMNATH CHATTERJEE: 
(Jadavpur): This is a very important 
question because it has prompted our 
Minister of Communications who has 
successfully snapped all channels of 
communications in this country by 
total mismanagement. to take up a 
point of order when there is a very 
competent Minister to answer the de-
bate, on the ground that no Member 
except one will be allowed to parti-
cipate and only to make brief sub-
miSSion. The rule is very speciftc. 
Nobody can dispute that specifiC ques-
tions with ~a  to the legishti ve 
competence 'have been raised and the 
vires of the Bill has been challenged. 
Therefore, in so far the hon.Speaker 
called Mr. George Fernandes with-
out imposing a timelimit and without 
stating that no other Member will he 
permitted to speak on this, it neces.-
sarily means that he gave tJhe other 
Members permission in view 01 the 
importance to have their limiied say 
in this matter. Therefore, the atte-
mpt by way of a point of order to 
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pre-empt discullioo on luch impor-
. tant . ilsues before the House at the 
stqe of introduction when the rules 
contemplate such a debate, to stop 
that will have unwholesome conse-
quences. Therefore, for the proper 
functioning of the Parliament such 
a point of order sbould be rejected 
in limini. It is a point of disorder 
and, therefore, you sbould reject 1t. -- (lnterruptiOflB) 

SHRI JYOTIRMOY BOSU: I am on 
a point of order. 

MR. DEPUTY-SPEAKER: I am dis-
posing of this point of order. What 
is your point of order? 

SHRI JYOTIRMOY BOSU: Under 
rule 371. 

MR. DEPUTY-SPEAKER Are you 
rrusmg a point of order on his pOint 
of order. I want to dispose of this 
point of order. 

SHRI JYOT!RMOY BOSU: Please 
see rule 371. Its says: 

"If the vote of a memceI in a 
division in the House is challenged 
on the ground of personal pecuni-
ary 01' direct interest in the mat-
ter ..... 

This ill a Bill which legalises black-
money. 

SHRI C. T. DlIANDAPANI (Polla-
cbi): Hc,w many times can a Member 
raise pO:lnts of order? 

SHRI JYOTIRMOY BOSU: I was 
on my : egs. This is on record. I 
have given an example there."" 

MR. DEPUTY-SPEAKER: Please 
do not make derogatory stateme:J.t. 
'Ibis shall not go on record. 

SHRI JYOTIRMOY BOSU: (I. 

MR. DEPUTY-SPEAKER: ThiI 
shall not 10 on record. Please co-
operate with me. You are a senior 
Member. You bave been a Member 
for three decades. You must help 
me. I am a new comer accordinl to 
you. Do not record. 

(Interruptiofl8) .. 

MR. DEPUTY-sPEAKER: Rules 72 
says: 

"If a motion for leave to intro-
duce a Bill is opposed, the Speaker, 
after permitting, if he thinks fit, 
brief statements from the member 
who opposes the motion and tbe 
member who moved the motion, 
may, without further debate, put 
the question: 

Provided that where a motion is 
opposed on the ground that the 
Bill initiates legislation outside that 
legislative competence of the House, 
the Speaker may permit a full dis-
cussion thereon." 

Upto this morning notices by as 
many as 13 Members have been re-
ceived opposing the motion for leave 
to introduce Special Bearer Bonds 
(Immunities and Exemptions) Bill. 

(Interruptions) .. 

MR. DEPUTY-SPEAKER: That 
will not go on record. 

A number of them have also called 
into question the legislative compe-
tence of this House to pass tbis Bill. 

Having regard to the provisions of 
Rule 72, wibich specifically states also 
that where a motion is opposed on 
the ground that the Bill initiates legi-
slation outside the legislative com-
petence of the House the Speaker bas 
permitted a discussion thereon. This 
discussion bas, however, to be held· 
having regard to two basic facts, that 
the points relevant to the constitu-
tionality or competence of the Hou_ 
in regard to the Bill may only be 

-------------------
"Not recorded. 
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' 8 ~  "diIcusBiDCotbermat-_s MlatJi'lC to WI BilL ," , 

I . ~  , ., draw atten,ti.(lti. of' tlie 
:Members 't(t the provision" ot' Rule 
.353 and request them to please abide 
by the provi$ions of that Rule ' and 
the wen-established practice of the 
'House that no allegatory, ~ a a  

• .or incrimInatorY statement should be 
made by .Member against any person, 
llarticularly a sitting Member ,of the 
1Jouse, unless be had ~  

"intimation to' the Speaker and obtain-
oed permision. 

I would, request co-operation of all 
~  of the House so that we 
may proceed purposefully with the 
discussion on the motion. 

SHRI JYOTIRMOY BOSU: Sir, I 
have quoted Rule 371, under which a 
llersonhaving pecuniary interest in a 
':Bm should not vote. This blaek 
money conversion Bill very much in-
volves .... 

THE MINISTER OF COMMUNICA-
'TIONS (SHRr C. M. STEPHEN): This 
"!'his cannot be allowed .... (lnter-
'ruptions) 

SHRI JYOTIRMOY BOSU; I have 
:not mentioned any name. 

SHRr C  M STEPHEN; The constitu-
'tionallty and the, legislative com-
petence are the only matters that can 
be referred to; so, he cannot refer to 
"1lny Member. Constitutional compe-
l.enCe and legislative competence; 
:nothing more ,than a ~ a  

.competence is the only Dl:8tter. 

MR. DEPUTY-5PEAKER: Come to 
-the subject' proper. 

SHRI JYOTIRMOY ,BOSU: I am 
-sa,;ng, since this .... 

THE ~  MINISTER· IN THE 
l.IlNt$'r,RYOF FINANCE, (SHlU 
14AGANBJIAI, B.Aa01'):" 'Sir, I rise 
qn a point of order. Youhave iuat 
llOW saici'what will'be the limftatiOl1S. 

.' "'SHiu, ~8 S  'sw,; I 
, 'am ',Q,D." m,' Itt'" .. 

M:B,.DEPt.r:fY-&PEAKER: He is 'OIi. 
a ,point of order. , 

SHlU JyOTIRMOY BOSU: 'UndV 
What rule. 

,MR. DEPUTY-SPEAKER: That J 
bave to ask. 

SHRI GEORGE i FERNANDES: 
If he is making a point. of order, un-
~  what rule is it? ..... (Interrup-
tions). ~ what rule? We cannot 
allow this. I am sorry .... (lnfeJ'rup.. 
tions) If he is on a point of order, 
let us know the rule .... (Intemq:J-
tionB) Sir, you follow the rule. You 
tell us under what rule is it .... (In-
terruptions) You cannot do this. 

MR. DEPUTY-SPEAKER: You ,leave 
it to,me. 

SHRI GEORGE FERNANDES: 
We leave everything to you, but they 
have to be under the rules 

( Interruptiom) 

SHRI MAGANBHAI BAROT: I am 
On a pOint of order. 

SHRI GEORGE FERNANDES: 
Under what rule? The' House wanta 
to know it. You cannot just say "I 
am on a point of order". Unci. 
what rule? 

SHRI MAGANBHAI BAROT: For-
raising a point of order I need not._ 

MR DEPUTY-SPEAKER: He i. 
raising a point of order. Why don't 
you allow him? Let him raise the 
point of order. 

SHRI GEORGE ~ 
,Under wh9t rule? It has to be under 
the rules. A POint of order has to 
be under the rules' or under tbe' eon-
stitution. Ii. Minister ,cannot &tand 
up and say "I am raiSin, a point of 
"order".Is he a point of order? 
(l'llte7'Mtptions) 'It is only und4!rtbe ' 
rules or under the Constitution that 

-~---- -------  - ----~ ----...... -~--  ""'-

, • ·Expungect as oriered' by the Chait; 



(S~ aeorp I'erau.cieal 
"lie eat! ,1taDd up and 'raltle' a point Qf 
order. He cannot jlUt .•.• 

MR. DEPUTY-sPEAKER: He 
raae .. point of order. 

can 
'/ 

SHRI GEORGE FERNANDES: 
Under what rule? 

MR.DEPUTY-SPEAKER: It is not 
for you to raisei it. It i. left to me. 
I ,mayor may not ask for it. 

SHRI GEORGE 
This is not fair. 

FERNANDES: 

MR. DEPUTY-8PEAKER: I am allow-
Ing the point of order. 

&HRI GEORGE FERNANDES: 
How. cao you do that? 

MR. DEPUTY-8PEAKER: It is for 
me to decide. He is raisin,r a point 
ot order. This is all. 

SHRI GEORGE FERNANDES: 
You must tell us the rule. We would 
like to know it. You have always 
been asking us the rule. (InteT1"UP-
tiona). 

MR. DEPUTY-SPEAKER: What is 
your point of order, Mr. Barot? 

(lnteN'Uptions) 

MR. DEPUTY-8PEAKER: You have 
not to ask for that rule. I have not 
to teU you that rule. 

(Interruptions) 

MR. DEPUTY-8PE.i\KER· No, no. I 
have allOWed his Qo.int of order. 

SHRI MAGANBHAI BAROT: I say 
U you decide every time .... 

( Interruptions) 

SHRI GEORGE FERNANDES: 
Under what rule? 

AN HON. MEMBER: Now, let the 
Minister state his polnt of order. ' 

SHRI MAGANBHAI ' aARO't: 
Every time a il&mber ~  on-. 
point ofonter )sefs requ1reii"to quot& 
the section or the rule,'then. t ma,. 
be asked to do that. Otherwise, ~ , 
you ask me, iUs under Rule, 7~  but, 
I say, provided you ask ~ 

when a Member' ,'asks for Ii point of 
order. 

NoW, Sir, I am on a point of order., 
Just a minute before you WeTe good' 
enough .... (Interruptions). It is on· 
the record. You just gave. a deci-
sion that the discussion on the 

(InteN'Uptions) 

MR. DEPUTY-SPEAKER: Orier 
please. 

SHRI MAGANBHAI BAROT: Sir. 
you just said only a few minutes ;:Igo' 
about the discussion on the Bill the-
admissibility of which shall be I>ub-I 
ject to certain condition and you said 
that no defamatory, incriminatory or 
an allegation wilt be made against a· 
Member of the House particularly. 
We are Members of the Treasury 
Benches and Itherefore, we are also> 
Members of the HouSe. The hon. 
Member once gave a name. Second 
time he is generalising it alid saying 
against all th_ "Members of the House. 
It is quite contpidictory to the deci-
sion you have just given to us Let, 
him not violate it .. 

(Interruptions) 

MR. DEPUTY-SPEAKER: I would 
go through the proceedings, I ftnd 
anything derogatory or defamatory or' 
some allegation even against the 
Members on the Treasury Benches, I 
will take care of it. (lntermptions). 
I will go through the proceedings. 

SHRI JYOTIRMOY BOSU: I am"1lIl. 
a point of order. I am very sorry to-
say that You have-· the House and I 
take any punishment that you may 
bestow apoil. me if I am '~ to be-
wrong. YOU sald undet Rule 353 
prior permission .••• 

-----------------------------------------~------~--- ------~~---".Expunge<! as ordered. by the Chair. 
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, , d: "J>EPUTy.sPBAKIB: ,You can-
llotcag "aQy' asperalea& 

SHRIJYOTIRMOy BOSt1: AU right, 
thou\art noble. 

I 

MR,DEPUTY-8PEAKElt: You should 
not use that word. 

SHRI JYOTIRMOY BOSU: Thou 
art noble. 

MR, DEPUTY-SPEAKER: You 
should not use that expression. 

You are castina: some aspersions on 
me. 

SHRI JYOTIRMOY BOSU: George 
Fernandes says that I should say, 
'Tbou art noble'. 

MR. DE:PUTY-SPEAKER: No, no. 
You are casting some aspersions. Do 
not use those words. 

SHRI JYOTIRMOY BOSU: AU right, 
YOU have not led the House properly. 
I will read out RUle 353 where there 
is 110 provision for takina: prior per-
mission. 

(Interruptions) 

MR' DEPUTY-SPEAKER: Yes, you 
finish. Come to the subject proper. 
(Interruptions). Mr. Jyotirmoy Bosu, 
a very nice request to you. You can 
come and discuss with me in the Cham-
ber. You come to the subject now. 

SHRI JYOTIRMOY BOSU: I am 
coming to the subject. The House 
must move,,:. 

MR. DEPUTY-SPEAKER: I think 
you have forgotten the subject? 

SHRI JYOTIRMOY BOSU: You 
,shoUld regulate the House aqd not 
take tbe' House for a ride. It )js not 
Parliamentary, I hope. Rule 353does 
not require a Member to take prior 
permission of the Speaker." It: he 
ciVGll ,the, names and the alle,ations 
pnOr.,tobls speeeh-maltlnl ,tbrOugh 
tlle,Speaker to the ·¥iB1ster concerned, 
that ,is , enough. Prior ',l!6tlCtionial1ot 

. ' 

neeeilar1. KiiuUy1et it bepWed ·fa 
record sotbatthe wrong th.iDci. do JlOt 
come on record.' 

SHRI K. MAYAfHEVAR(Dindi- .. ' 
gull : Did you intimate? 

SHRI JYOTIRMOY BOSU: I have 
not defamed anybody. I have only 
talked about •••• 

(Inte1'rUptiOns) 

SHRI K. MAYATHEVAR: In 
same rule .... (lnterruptiDf'&s) 

the 

MR. DEPUTY-SPEAKER: Mr. Bosu. 
,¥ou come to me. Tile whole matter .• 

( ~ )  

MR. DEPUTY-SPEAKER: This win 
not be on record. 

(Interruptions) •• 

These are all allegations. Pleaatt 
come to the subject proper. 

(Interruptions) *. 
MR. DEPUTY-SPEAKEB: I will not 

aUo.w. 

(Interruptions) •• 

MR. DEPUTY-SPEAKER: Extran-
eous things are brought in here. 

(Interruptions) *. 

MR. DEPUTY-SPEAKER: Rule 353 
clearly states: 

'No allegation of a defamatory ur 
incriminatory nature sball be made 
by a member againat any person un-
less the member has given previoUS 
intimation to the Speaker .and a].so 
to the Minister (!oncerned .. , ..... 

It is something against .•.• 

(InterruptionB) 

MR. DEPUTY-SPEAKER:I am not 
aUowinJ it. 

(tntermp&nB) *. 
MR. OEPUTY-sPEAKEK: You come 
to the subject Proper. 

(lnterrupttonl) •• 
__ ---.... - -~-  :"---'-"--":' .. ~ 



Q. DEPtJTY-SPEAKER: AU tbeJe 
thin,s will not. go on record. 

MR. DEPUTY-sPEAKER: I have 
already quoted Rule 353. I quote 
8gain-

"No allegation of a defamatory of 
Incriminatory nature shall be made 
by a member against any person un-
less the member has given previous 
intimation to the Speaker and also 
to the Minister concerned ..... " 

You have not given anything in 
writing prior to this. 

(Interruptions) 

You come to the subject proper. I 
make a special request to you 

(Interruptions ) 

SHRI JYOTIRMOY BOSU: Have L 
named any person? 

MR. DEPUTY-SPEAKER: Yes, you 
have. You have named a paper Tbe 
Editor or the proprietor of the paper 
is not a Member of this House. How 
can you make allegations? Who will 
reply to this allegation? Therefore, you 
cannot say. 

Had you given intimation. I would 
have permitted. 

This is with regard to the opposi-
tion to the introduction of the Bill 

(InterruPtions) 

SRRI RASHEED MASOOD: News-
paper is not a person. 

MR. DEPUTY-SPEAKER: I will not 
allow any allegation-defamatory 
Or anything. He must stick to the gro-
unds of legislative competence and 
constitutional issue. I will not allow 
any other thing. 

SHRI C. M. STEPHEN: That is the 
only thing. 

l\4R. DEPUTY-SPEAKER: I am not 
allowing any other thing. He. must 
speak with regard to the 'legislative 
competence and constitutional iuue 

. I am not ~a  elSe. .. 

SHRI RASHEED" MASOOl): ~ 
what purpose is.1he Parliament? ••••• 

(Interruption&) . 

MR. DEPUTY-SPEAKER: Other 
things will not go on record. 

If Mr. Jyotirmoy Bosu wants to 
speak he can speak on his oppOsition 
to the introduction of the Bill. 

SHRI JYOTIRMOY BOSU: I want. to 
point out I shall be failing in my duty. 
Therefore, I would most respectfully 
and humbly submit to you ..•• 

MR. DEPUTY-SPEAKER: Please 
conclude early. You have more than 
balf an hour. 

SHRI JYOTIRMOY BOSU: Thi.s Bill 
will suffer from disability if it is chal-
lenged in the court of law. Rule 371 
has been violated. A person who has 
pecuniary interest in. the Bill bas been 
allowed to participate ·to vote on the 
Bill ( That is why I shall be failing 
in my duty if I do not point out to 
you. 

I have not ~a  by designation 
even. I have not named anybody. . I 
have only named which is a part of 
the document in this House·· 

and nothj.og beyond that. Why are 
you so angry? Why should you act 
outside the rule, I beg of you? 

MR. DEPUTY-sPEAKER: How is it 
relevant to this subject-to the grounds 
of lelrislative competence and constitu-
tional issue? 

Please enlighten me how this is re-
levant? 

SHRI JYOTIRMOY BOSU: You ar. 
the father of this House .•.. (lntet-
ruptionB). 

MR. DEPUTY-SPli:AKER: I want to 
know bow all. this I:a relevant. Paille 
don't bring in ~ a  things.. t'ome 
to the subject p'oper. . 

UlIlxpunged as ordered by the Chair. 

-" . 
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. 'SHltr JYOTmMOYBOsU: He is I win have tom yOu to .. litdOwa. 
"'fOg" lto, ... Wb.y altould Iif you ,do not conclude., . 
. ' c.n ~  ( 1 ~) 

M¥point is, it I dO aot point o\Jt 
, provlsioos· of rule 371 to the Chair, -as 
an. bon. Member 01 the House I shall' 
be faUina in my duty because it this 
Bill is challenged' in a court of 
law ... 

MR. DEPUTY-SPEAKER: May I teU 
,you what is ruleJ71? 

Mr. SolIlnath Chatterjee knows it. It 
says: 

"If the vote of a member in a 
divisiOn in the House .... 

SHRI JYOTIRMOY BOSU: That wilt 
come. 

~ DEPUTY-SPEAKER: It reads. 

"If the vote of a member in a 
division in the House is cihallenged 
on the ground of personal, pecuni-
ary or direct interest ...... 

SHRI JyOTIRMOY BOSU: I am 
pointing that out to you. You try to 
understand. ' 

SHRI C. M. STEPHEN: What hap. 
pened to his allegation? I' would 
like to know what has happened 
about the allegation of Rs. 2 lakhs 
and odd. Is. it on record? He 
made an allegation about the black 
money of Rs. 2 lakhs and odd, some-
thing like that .... (InterTUptionS) 

SHRI n'OTIRMOY BOSU: Rs. 82 
lakbs. 

MR. DEPUTY-SPEAKER: I have al-
ready said. thflt, ,a.nyth.\n.& derogatory 
or defamatory will not go on record. 
I will 10 thrOUglh the proceeding&. 

SHRr JYOTffiMOY BOSU: Why 
are they reduCtinl the amount? 

It is Rs. 82 lakhs. Why Rs. ~ lakb.s! 
'l'b,ii is most unfair. 

, . MR. DEPUTY-SPEAlt;ER: ~ 
.... ~ ,to the ~  

··E1tpunged as ordered by the Chalf 

I will have to can the next perao.D. 
. Please conclude inl 01'2 minutea. 

salU' RAM SINGH. YADAV 
(Alwar): On a point Of order, Sir. 
under rule 353 .... 

MR. DEPUTY",SPEAKER: Nt) mQl'e 
rule. I have asked pun t() conclude. 

SHRI RAM SINGH YADAV: You 
first hear me and then YOU can rule 
it out. He is m.aking an allegation .• , 

SHRI JYOTIRMOY BOSU: I am 
on my legs. How are you regulating 
the proceedings of the House? 

SHRI RAM SINGH YADAV: Un-
der proviso to rule 353, the Chair has 
got the power, in anticipation, to 
prohi'hit any member from making 
any such allegation Or defamatory 
speech. It saYt'l: 

"Provided that the Speaker may 
at any time prohibit any member 
from tnaking any such allegation if 
he is Of opinion that such allega-
tion is derogatory to the dignity 
of the House .... " 

MR. DEPUTY-SPEAKER: The 
Chair is fully aware of that rule. I 
am fully aware of that rule. 

Mr. Bosu, you have to conclude in 
2 minutes. 

SHRI JYOTIRMOY 
minute and 59 seconds. 

BOSU: 1 

The late lamented Shrl N. C. 
Chatterjee, an eminent jurist and a 
parliamentarian. used tG say, the 
question of defamation arise when 
there is fame. Let them firSt uta-
blish that fame. Then only the 
question Of defamation comes. , . 

MR. l)EPUTY .SP£AKER:. Pleeae 
come to the subject proper. --
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ssIu ziOmuroy BOSt1: I am money.· No\'f" - ~ '  aIld 
tlOmln', to that. I shall.be faWn, In .. ltdsltion i. be'iM.brGu&'ht,to .le..-
lily duty if I do not draY( the a ~~ a - ~ _ ~  is abo aaic1 ~ 
tion otthe· House that there is a pro- the ruling party is very much intei'et-
vi.ton In l'Ule371 and if you ~ not ted in b1ack-In,ODe1'. They thrive 
take' notice of that and . prohibit the on black-money.· 'l"hey conduct the 
peramconcerned fromvotittg who elections onblack.money. The, 
has COt-. . ConstitutIon has become a beth to-

\ day, Shri George cited .the relevant 
•••• (IntemLptibnB) I take my seat Clauses which are made in order to 
and concludo. over-ride the Constltutipn. 

MR. ~-S  What he 
said about !black money and the 
Paper will not go on record. 

SlmI nOTIRMOY BOSU:. All 
rlaht. The white pious money from 
the shrines which jS in the·· should 
remain on record. 

MR.DJ:PUTY-SPEAKER: Shri 
Ajit Kumar Saba ••.• not present. 
~ Nlren Ghosh. 2 minutes only. 

SHBI NIREN GHOSH (Dum Dum): 
I will take 1 minute only. 

:MR. DEPUTY -SPEAKER: Thank 
YOU. We were once members in 
the Rajya Sabha: We were colleague 
there, 

SHRI JYOTIRMOY BOSU: On a 
pojnt of erder, Sir. This 8D\8Cks of 
nepotism, to say that "You were my 
colleague". What is this? You are 
favourin, Jilin. 

MR. DEPUTY-SPEAKER: We 
were both members of the Rajya 
Sabha. That is what I was telling 
him. 

SBRI SOMNATH CaATl'ERJEE: 
You cannot refer to the other House. 

MIl DEPUTY-SPEAKER: I never 
refer to the speech of the other 
House. 

sam NIREN GHOSH (Dum 
Dum): Sir, The Hon. Finance 'Minis-
ter . Shri R. Venkatarman told this 
f.!ouse once that if he could find 
b1aek-mone,., he would catch it. Bp, 
he implied that thel'e was no black-- ---_.--'---
··Expunged a. ordered by the Chair. 

It is also true that if this unC01\. ' 
situtional Act is passed by Parlia-
m.ent and the SUpreme Court strikes 
it down, the. Parliament will be in 
a 'SOup. Parliament has no autho-
rity to override the Constitution. It 
has to preserve the lbasic framework 
of the Constitution. ilt cannot over-
ride that. So, aU these illegal and 
irrelevant bills is a shame for the 
country before the whole world. 
They are going to legalise the black-
moneY. They are giving a seat of 
honour and privilege in our SOCiety 
to black-money, This is subversive 
of a:ll that stands for domocracy and 
democratic running Of Government 
in this country. The Government 
ought to realise before briJing such 
a Bill that the people of this coun-
try would not allow such a Bill to 
come. An erumnous majority of 
people are opposed to this Bill. The 
Government is flouting the will of 
the Constitution. Shri Jyotirmoy 
Bosu cited the relevant portion a 
371. It is very relevant, None can be 
allowed to have an,. pecuniary in-
teNt. I say the ruling party baa 
pecuniary interest in black-money. 
The ruting party should not bring out 
such a a ~ which is totally sub-
versive of democracy. 

SHRI SA'l'YASADHAN CHAKRA-
BORTY( Calcutta South): Sit, it i$ 
reaM,. shockinc to IJ\!8 that ~
ment which speaks of Satyameva 
Jayate has now brought forward a 
Bill where all the b1ack-marketWs 
are attempted to be turned into 
s.dhU& NOw. 1 would Uke to ,ask ---'-------_. ------
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'the' ·· .. ~  ' a ~  'to 'qtiote 
S1 ~ that '1tlllckdee4. 

are ~ - dOqe in the dark." ,How ja 
ltthat instead of. .atta.ckinI.the ~
pie whO have ·been ,cheating our 
~  an(l,'who bve" been'cheating 
the Gov.ernment that you are now 
attempting to legallse thiS business? 
Was it not a . promise made to the 
tPeOP1eot .. India ·that the blaek-mar-
keteers would be hanaed by the 
'nearest lamP-POst?' Now, things 
bavoecome to' sUCh a' pass 
that tbey have !become so po-
werful that they are going to hang 
you. It 1"eally amuses me. to see 
that a Government, unable, to control 
black money, is now being contro}.1 
'led by black money. It is now 
giving them legal scope to convert 
their blac:k money into white, It is 
unparallelled in the history of any 
country. Any student of economics 
knows how, after the Second World 
War when there wa. Iblack money in 
the European countries that infla-
tion and black money was control-
led by the European Government 
right after the Second WOrld War. 
The step that was taken was to de-
monetise it. But here in India we 
find that there is no attempt at 
-demonetisarion. It is fOr our Finance 
Minister to note what happened, 
how the European countries control-
led the ipflation and black money 
just after the Second World War and 
What were the steps that were taken 
by the developed countries of EuroPe. 
T!hey actually did not ru10W' the 
black-marketeen to do it .... 
'(lntewuption.). I do !lot know when 
the::re 'has been this coup d'etat here. 
I was thinking that you controUed 
the House, but I find that inany non. 
Members there are now iJsuing dir-
ectives to. me." When this coup' 
d'etat happened, I do' not bow. I 
'Will ~ a  with one story .' because 
eur .•.• 

1' ' ~  Let it !be . ~~  '.' . 

~ S  CHAItBA· 
JKiRTr: It is. a very' . short 'atQrf. 
. , . ~ 

There' . was. Teacher 'who ~ w... taldnI· . Ids ct.... Be 
saw that some ot'the boys:were ·Iiet 
. attentive. He 'Went 1owards. .the 
bOYs'mci saw ~ a  were lOok-
ing at a pictlill'eof a einemt: star, dne-
ina actress.·The teacher· was think-
.ing how to get rut of this picture, 
how to stop the boys from 'going_-
tray. One day he went to the metro-
politan city. 'l\be school was clo-
sed. Hecteeided that he V10ud kiJl 
the cinema actress as otherwise the 
boYs would be seeing the picture Of 
the ainema actress. After three 
days he came back, and the boys saw 
that . he had married that cinema 
actress. Now, he said, "Students, 
SIte is my wife; can you look at her 
picture?". Similarly. instead of 
banishing ~  kIilling the black mo-
ney, they 'have married that. A 
beautiful wedlOCk of the Government 
with the black money is seen. With. 
these ~  I conclude. 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): Sir, 
I am too old to marry. 

~ JYOTIRM:OY BOSU: Never 
too late; Charlie chaplin is an exam-
ple. 

SHRI HARIKESH BAHADUR 
(Gorakhpur): Sir, i oppose the in-
troduction of his" obnoxious ~  

Black Bill which is ~a  
and anti. national in' nature. While 
this matter wa.s pending in the ,S1.q)re-
me Court, the Government should 
have avoided bringing lorward this 
Bill, but Government, /tinca . they 
have actually no r:espect fOr, the Sup-
reme Court, did not care for it. I 
think, the rUling party, in cOSiQiva.nce 
with all big monopoly houses, . have 
. decided to bring forward thiS' BiB. 
Perhaps, they. were Jetting' some 
&hare out . of that tilaek money •.•• 
. (Interrv.ptiORl) 

MR. "DEPU'l'Y.;.$PEAXER: Order, 
order • 

SBBI B'AIttIaDsH BASlADUR: Tbe. 
hon, Member .. &ppear, to be the ~-'  
gut mem'berot the Youth, CoDgreu: 
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[ShriBarikeshBahadurl 

-he is a~1  more than as yeUsold. 
old. . 

Through this Bill, the Government 
Js lOin, to beileftt all dishonest peo-
ple of tbis country who are blac"k 
tnal'keteers, boarders, profiteer. and 
tax,-evaders-who did not pay ~  .. 
What is tbe reason behind this-tbat 
the government is going to benelit, all 
those persons 'Who bave been cheating 
'tbe entire countrY? The whole 
nation is worried about this Bill and, 
therefore, thll! Bill 'should not have 
been brought forward. 

My point is: due to this Bill more 
. black money will 'be generated be-
cause such corrupt people will be 
given some incentives tht:Ough this 
Bill. It is against the norms and 
provisions of the Constitution and, 
therefore, I oppose the itroduction 
of this Bill and I request the hon. 
Finance Minister to withdraw this 
Bill. 

MR. DEPUTY-SPEAKER: Very 
good. You have set a very good 
example. Shrl Ram. Vilas Paswan. 
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.•.. '.' i ft ......... ~ ............ ~ ....•.. ' \< .. '.t .. ~ ....... If' .. ' SHRI A .. K. ROY ( a ~)'  Sir, 
., . I. '1 rise on a point of· ,order. 1 draw' 
~  <lIJM:' ~ ~ ~  ~ . if(\' . your attention, to para 2 of Ru1e'12 •. 
~' ~ ~  I quote: ' .. 

1 '1 ' ~  I '~ it "Provided that where a !nOtion 
itt 1IWf ~  ~ 'Q1T .. ~ is opposed on the ground that the' 
¥ _." ........... A.o.... ~ 1  ~ Bill initiates legislation outaide-
... , ....... ""'" ..... tt. ~ . the legislative competence of the' 
it ~ faIrqr t ~ iImIT n 1IhfI'1IT House, the Speaker may permit .a. 
"\Ii\' ~ ~ ~ .. 1A't "it f1$ discussion thereon." 

1f'Jf"r t ~ if I ;nttr-r 1fI1 ~ ~ After hearing an the speeches/it· 
~  ~ ft;A ~~ ""1:1' il'o:mrr ;;rr -qr i I appears that you are convinced of the 
~ c........ legislative incompetence and, as' 
~~''''~ tt 1fI1t6T ii'll" ~'  <1'1'" ~ such, you afe permitting a full dis-
Rfur.· -.n:: ~ t ~ t;ifo"r '1'ft ~ ~ cussion not onlY on the Constitution-
~ ~ ~ ~  it ~ ~ al aspects but also On its merits and' 

demerits. And, Sir, a full discus-
IJ:lf ~ ~ ~ ~ a'cti ~~ ~ ~ I sion pre-supposes that not. only those-
,",q ~ ;r ~ f .. : 'f(q;r ~ tmI' Who hav.e submitted their names but· 
C-. :;.;:. "- even these who become interested· 

~ 1"14(', t;W'f ~ ., I:!. "fl'(,,;;r;rnr 1{'rrr after hearing the discussion should 
~ I ~ ~ ~ ' ~  iiI1 t(IfI also be permitted to partiCipate, What 
4'm "" :.ift:l'l' ~ I m'f;r ~ ~ ~ is going on is a full-fledged discus-
~ • ~  ~ • ~ 1 ~  sion and those of us who have not·· 
~  ~ \? submit.ted thaili names should also' m. ~~ cnim ~ 1500 ~ be permitted. . ( ~ 1 ) 

~ ~  1000 ~ 

~ ~ ~ Gjdf fllf ~~ q'r( ~ ~ 

1 ' ~  ~~~~~ 

' ' ~~~ I 

~ 1 ~~ ' ' ~  
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. ~ "'" ~  'tn:m t Ar ~ 

~~  t, '"" W.n("ii""'Of' 
., .. ~ ~( 1 tf ~ .. ~ ' 
~~' ' .' 

PROF. K. K. TEWARY (Buxar): 
~  the <bon. ,Member W(as sayinllif" 
that we are holding a 'fool' discussion. 
That means the views expressed by 
the Member on the Opposition Ben-
ches are foolish. So, by his own 
definition the entire discussion and' 
the views expressed by-them can' 
be categorised as foolish because ~ 

himself hu said that it is a 'fool" 
discussion. 

MR. DEPUTY-SPEAKER: He said' 
only 'full' and not 'fool'. 

SHRI E. BALANANDAN (Mullun-
dapuram) :Sir,toiay is a black dity' 
in the history of ParUunent. Black 
money which. is illegally acquired 
against the law of the land is being 
atteMpted to be legalised. secondly, 
. this ertaetment is now being ques-
tioned before the SupremeCourt 
whereas weare nowtrymg to give' 
legality to. thi8. While doing this the 
hard-earnf!dmOney the workers of' 
the LIC is beInc" looted' tiYthe (1(w .. , 
erDanerat ~ the LIe' •• , r' 
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stronaJy oppose tbe lntrQdWltion Qf 
' .. this Bm.' j 

smu ANANDA PATHAK (Oat-
jeelinl)·: Sir, I atronl1Y ~  the 

.. -futroduction o'l this BiU because this 
BUI is going to legalise.--black-money 
.into white money. Therefore, from 
the Constitutional as well as moral 
~  Of view I strongly oppose this 
'Bill and I request the Finance Minis-
'ter to withdraw it, 

SBlUMATJ SUSEELA GOPALAN 
(AUeppey) : Sir, I oppClle the intro-
-duction of this Blll. 

SHRl SUNIL MAITRA (Calcutta 
'North mast): Sir, there is a Bengali 
proverb,-The proverb says that a 
man whose one ear has been chopped 
off will walk on one side of 'the road; 
but the man whoSe both ears have 
been chopped off will walk by the 
middle of the road. The tibameless can 
not be put tOt shame. This shameless 
Government is only trying to justify 
-the protection given to black money. 
'This Govenment is only laundering 
the blf.ck money, The black money 
holders are characteriSed as cheats, 
looters, plunderers. and murderers. 
'Here is a Government that upholds 
their interests and that Government 
'can on17 be characterised as a Gov-
'ernment of vested interests. I oppose 
. the introduction of this Bill, This 
'Government is taxing even poor agri-
cultural labourers who are earning 
Ra. S or :as. " per day and they have 
-to pay heavily by way of excise du-
ties when they purchase tea or sugar 
or medicine or cloth or other essen-
'tial articles of daily life. Black-mar-
keteers and hoarders are being af-
forded complete protection of their 
'.black lnoDey as a' result Of this Bill. 
'Therefore, I oppose the introduction 
of the Bill on ethical ,rounds, on 
moral ,croUDds aDd on 'Constitutional 
. and l.,al Cl'OUDds.. ';l'hank yOu. 

M:R. jI)'mPUTY -SPEAlCIm: . Just 
'ODe . ientence. Shri llukullda ¥an-
'dal. Be 1wIef. . 

~ ~  ~ .Q4a-
thurapur):1 ~  the ~ -  
tion of tbe Bl11 ~~ thSsBil1 ~  
.only help ' 1a a ~'' a

ersand cUshenest traders. of the 
country. It is said that -before "fite 
electiOns the ruling party. took sOme 
money froM thebl.aclonaiketeers. 
That tYPe of ~ a a a  there 
Now you are giving this ~ 
and benefit . to blaekmarketeers and 
hoarders and so you have broutht 
this Bill. Your Bill :will only benefit 
these sections of the community. 
That is why I oppose it, The Gov-
ernment's intention is to canalise 
black memey into the main stream 
of the national economy. 1t there-
fore presumes Or pre-supposes that 
the intention Of the Government is 
good. But what this Bill will actu-
ally do, is to increase more 'and 
more of black money. The Bill ':lays 
that the source of the money will not 
be questioned this will not check 
black-money. On the other hand it 
'Will on1y, encoumge blackmoney, 
There is no ceiling on the amount 
of black money which can be invested 
in these bonds. In other words the 
ceiling is unlimited. It is a ~  a 
blank cheqUe which Is given to them. 
The premium payable an redemption 
at the bonds will be free from 
Ineome-tax and the value of the 
Bonds will be exempted from 
Wealth-tax.' Those who .. e law-
abiding are giving taxes regularly to 
Government. But those who haft 
earned black money through impro-
per means are getting this concession 
by Way Of income-'Ux and wealtb-
tax. Sir, it is a parallel economy. 

The black money is estImated8t 
nearly RI. 20,000 or RI. 25 000 crores 
running parallel in the Indian econo-
my. WJthout taking proper. and 
eft'ectiftstttpll to ~ a  paral-
lel economJ", theGovemment has 
bowed down. to this . cancerous and. 
c1aDgerouseMineDt. '!'bat" is why I 
oppose this·:9ill . 8ll4. I requeat . the 
hon. FinaDce ~ not tointro-
duce this 'Bm.tather ~-  
draw thIS BUl In t:he tnterest·Of .. the 
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natiOn ~  ~  ~ ~  ".'rwia. SHRI 1WfA'tiWAB,SBA$TaI;' 
:partyalaO., . " . , .,\Vhf . a ~  ~'  

.,. (,iiNEiil'l ~ : tf-qi ~ 
~ I ~~ ~1  ~ 
~1 ~~( I ~~1  

w 1Iit ~ CIIron ~ hi ~ ~ 
~ ~ 'fiT ~ ~ ~ 'arrcr 1I'ii 
~ 1f'i1f ~ rr ~ ? arrcr ~ ;n1f ~ 
-t ;mft q\oit$i(\e); W, ifi'itUI'3jql(' 
~ 1fiT, ~ 1 ~ ifiT a ~ 

~1 ' 11 ~(  ~~~~ 
lfi ~ ~ IT' ~ t, q iiIiTm tr;:t 
~ ~ ~ ~ ~  iih Cfif;r 
tT ~ t, ~ ~ '  ~ ~ 

~ '~ ~~ ~ 
~~~~ ~~~ 
~ t, ~  m ~ ~ artf-
~1 ~~  ~  

~1 ~ ~  
1Iit 8!N 1iIm: ~ ~ ;mr ~ q: q:-
~~'  ~ '  ~~ 
'# qfOOI?hr ~ 1f ~ ~ ~ ~  

W ~ ~ ft'<" Ed 1'1 1ti't ~ arrcr W 
1fTq;qt ~ I ~ ~ ~ (t ~ 
~~~~ ~ -  
~ ~ mff 1f ~ ~ ~ ~ 

arrcr W ~ 1fi1:aT C" hi .. arN ~  
iIImi.W fm'qj ., ifmI' W. <f" I 

SimI MAGANBHAl .BAROT: Sir, 
he made a reference to the Party 
taking •• mOney. etc. This dould be 
exptmp4.. " 

Everybody . collect!i ". '. 'DlOIta,' .. ' ." 
that should Rot' be expunlec!. ' ' 

SHRI HAlJIKESH BAHADtrR 
(Gorakhpur): 'Sir, ,if you are JOins 
to ,eltpUnge everything, it is very-
~a ' (Intell'l'Uptiona). 

SHRI RAMAVATAR SHASTBI; 
l!:lverybodycoltl.ec\s moMY. You i8l'e 
collecting money from the black • 
'marketeers. We are collecting money 
from the poor people.'(Interrup-
tions). 

MR. DEPUTY -S ~  On one 
occasion, when a ~ Jawaharlal 
Nehru was the great Prime Minister 
of our country, many Hon'ble Mem-
bers wanted that the Congress ~  

should place the statement of its 
accounts on the Table of the House. 
Immediately Mr. Nehru said if ev.ry 
party was prepared to accept this 
proposal and we're ready to do so, 
his party would also place ~ ac-
counts On the Table of the' House. 
Therefore, talkin, about only one 
party is not good. ' 

SBm, HARIKESH BAHADUR: 
We are ready for that, Sir. Our 
party's accounts can be audited any 
mometlt. We are ready for this. I 
challenge the Members of the ruliDg 
party that they (lome forward and 
accept this proposal (I1tterruptions) 

MR. DEPUTY -SPEAKER; To say 
that one party is gettIng'money and 
the other party is not like that unot 
correct and proper. LetUil to1"'" the 
rule and . have some decQrutn. 

(Interruptions)" 
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,[Mr. ' S~  

let us ,avoid it. ltwould be" ~ , 
that we ayoid these tbinp. 

,(Interruptiont.)' , 

SHRI , 8AMAVATAR SHAS'l'JiU: 
'They have spent Rs. 200 crores on 
kisan rally. Where from pid they get 
money? From these people on1y, 
And now they are giving concessions 
to these people ..••.. ( (InferrupPions). 

PROF. K. K. TEWARY: These ir-
responsible charges against our 
ney from the poor people ...... (111,-
te'I"I'Uptions) • 

MR. DEPUTY SPEAKER: What-
right. ! have told him, 

SHRI RAMAVATAR SHASTRI: 
You are getting money from the 
moneyed people. Ware getting mo-
Iley from the poor people ..... (In-
terruptions) . 

MR ,DEPUTY SPEAKER: What-
ever ~  be told at the platforms -
in the public meetings is being told 
here. Please avoid these. things. It 
would be better, 

8hri ,Samar Mukhe1')jee. 

SUR! SAMAR MUKHERJEE 
(Howrab) : Mr. Deputy-Speaker, 
Sir, in the Statement of Objects and 
Reasons of thill' Bill, it has been 
stated: 

"With a view to reducing the 
liquidity in the economy and con-
trolling prices and eanalising for' 
productive purposes black money 
which has become a serious threat 
to the nation, the Government de-
cided to issue Special Bearer Bonds, 
1991." 

Here is an a.dmission that black 
mOll.ey is a serious ttrrut' to the na-
tion and to our ecOnomy. If this ad-
mission is theJ.'8. then tbeGo\'ern-
ment Ihoulct have been very seriOUs 

ill dishollourin& and \ObUy itQPpiD' 
aCcruing' Qf black' ~ ," ' .. 

The, Government Is suPPosect to be 
guided by the Directive Principles in 
" the "Constitution.' Artiicle38 Ql the 
Constitution says: 

, " ~ 

"States to secure a social order 
for the promotion of welfare of the 
people, 

'~ 

The State shall strive to promote 
the welfare of the people by secur-
ing and protecting as effectively as 
it may a social order in which jus-
tice, social economic' and political, 
shall infrom al the institutions of 
the national life.'" ,. 

I 
Tben, Article 37-Part IV, Dirac-
llive ~ ~ 0:£ State Policy-
says: 

"The provisions contained in this 
Part shall not be enforceable by 
any court, but the principles there-
in laid down are nevertheless fun-
damental in the governance of the 
country and it shall lie the duty 
of the State to apply these princi-
ples in making laws. 

So, what are the fundamentals 
which should guide the Government 
in bringing legislation? Article 39(e) -
says: I 

" 

l) 
"The State shall, in particular, 
direct its policy towards secur-
ing-

" , 

(c) that the operation of the ec0-
nomic system does not result in 
the ~a  of wealth and 
" means of production to the common 
detriment." 

Therefore, the main Directive. Prin-
ciple is that ,the Govenimbt should 
conduct" its :m,UCy" or enUnciate laws 
in such a way that thete is DO conc.en .. 
tration'oimoney in" the hQtte of ',' i( 
few 'to the detriment of" the entire 
people. - ' 
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· -~-.. Dill.' • .... '., -th4t, this 'bl.··" .. -~ ~  '.' 

~  is"a seriouS a ~  
~ a  is black ~ '  It is 

the . ~~  of' mori.ei' jnthe 
h.udsof the few by ,xplbiting the 
common masseS. 

And if the Directive Principles are 
to. be followed, the main task of 
'the ~  should be to' unearth 
black money. Black money now 
amounts to about Rs. 20,000 crares 
to Rs. 3D,OOOcrores. Here, the pl"in-
ciple of the Bill is to canalize that 
money for productive purposes. By 
this Bill, Government expects that 
.they will canalize_Rs. 800 crOres for 
the economy, by appeasing the black 
..money owners. The Directive Prin-
ciples say that this concentration 
should not ' be allowed to be 
there, to the detriment of the 
common masses. So, the Directive 
Principles ask the Government to be 
firm, to completely unearth the entire 
black money. Had those steps been 
taken Rs. 20,000 crores would  have 
come to the possession of the Govern-
ment for .canalizing them for produc-
tion; and that would have been much 
more beneficial to the common mas-
ses. But what is the policY of the 
Government? They are allowing -them 
to retain Rs. 20,000 crores to Rs. 30,000 
erores of money. Even supposing that 
this target of Rs. 800 crores is achiev-
able, the entire rest of the money 
is in their possession., and that re-
mains asa' threat to our economy 
acting as a parallel economY"enabllng 
blla.ck market: to flourish in this 
coUntry. $0, this Bill Is in total vio-
lation of the fundamental principles 
enshrined in the CoQStitution. It is 
against the spirit of the Constitution, 
and it is to the detriment o· the com-
mon-maslieS• Instead of unearthing 
the black money, and taking the' full 
cooPeration of the people, they are 
now appeasiftgtbem, ~  their 
black money by givfngit· some white 
colour. TId_is eaned fsoeialian'. Only 
2 dan' agO, the 'PriDie MiJ;llStersaid 
that W8w.reproetelQnitoW;ards' . ..,. 
~  .Ddt theyareereatml'Ulu-

sions lathe eountry. Ana'thatis 

Why '.1' am a ~ a ~ 
, ~~  i.t .is ~ ~  J.liJ1ec-

~  oftiutOrmstltutiOn. It 
is,. against .. theintere •. of the '~
monpeople. ~ .. is defending blaOk 
money; and Government is eom.plete-. 
ly surrendering to ·tbem. And that is 
why, the future of the economy.ts 
completely dar"', That i. wq I' am 
totally opposed to it. 

MR. DEPUTY -SPEAKER: Mr, A-
X. Roy. Only 2 m1nutes. 

SHRI A. K. ROY (Dhanbad): I 
will highlight only one point. I will 
not repeat all that has been said 
already .. 

The practice of ordinance-making 
should be reviewed in this connection, 
because our hon. Finance Minister 
said only in the last· session when 
this question of black money came 
up for discussion, that there were 
two ways of. tackling black money 
people: . one is to beat thern" and 
another is to attract them.· And the 
Government has not yet taken a 
decision as to what to do. That means 
that the question of tackling black 
money did not arise suddenly. It.has 
been said that ordinance should 'be 
issued-and such steps taken-only 
on issues which . arise suddenly and 
on issues which are of general in-
terest. 

If you go through those debates in 
the Constituent Assembly, you will 
find that they kept the provision tor 
making ordinances 01\ somenon-con-
troversial, national issues and when 
there is an immediate necessity sud-
denly-which could not be ~  

I don't have a copy of thilt mat@lent, 
because I did not anticipate that;rou 
will also be convinced about'thiun-
constitutionality of· allowing . this tUs-
cussion. But I can ten you when 
a .Minister anticipates' something, The 
question of blaek JDoney Is a perma-
nent constituent of the flscal poliCY 
which is handled .. by the'rWlng patty. 
lth. not su4deftty cl'OPPed up, OUr 

~  Pbiance-~  .. wen aware .f the 
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'tShrl. A.. ~  

thiqs.He . made a atatemem •. u.a 
after . that, during the inter--seSsion 
perIod, suddebly witldomdowne4 on 
him and the Ordinance ~a  

necesW'Y;amdthePl'esldent of In· 
dia . became sat1sfled that a De· 
cesBity had arisen to come out sud-
denly with an Ordinariee.The Presi-
dent occupies the highest office. That 
shQuld not be a ~ and blacken· 
ed in that way. They are not only 
blackening the eConomy but. the mo-
rality and everything (Inter,rup-
ti01l.s). The President occupies the 
highest seat like your seat. You 
should not be brought into contro-
versy. Similarly, that should not be 
brought into controversy. 

I know the President's wish is not 
justiciable; it cannot be challenged 
. in the court of law. The law is very 
clear in that. But it must be justi-
tiable. I am not questioning it. On 
this question, the matter is pending 
before he Supreme Court. That point 
has already. been referred and I do 
not want to repeat it. It may be 
that the President's wish is not justi-
ciable; it cannot be challenged in the 
court of law. It may be that the ma-
jority of the RUling Party cannot be 
challenged in this House, but that 
does not mean that the Ruling Party, 
which has anyhow come To power, 
they are allowed, they are permitted 
to tarnish the Treasury Benches 
taking the I>Ower for five years in 
their hands. It is not cmly black but a 
stinking Bill which will ever remain 
a curse to the House. I am compel-
led rather pained to oppose this Bill 
tooth and naU. Thank yOU. 

MR. DEPUTY-SPEAKER:-Now the 
hon. Minister .. 

SKIU., ,.GHULAM RASOOL KO-
CHAK: I also want to speak :for 
two minutes. 

MIl DEPUTY-SPEAXER.: 8 ~ you 
will be the last speaker. 

SHRI GBtlLAM RASOOLKQ-
CBAX(Aaantna,): I wiU .speak 
~  . r.t.rriol to the moUn ... ~ 

\ 

:-hin(ithe Bill. The motive. . ... 1,)& .. 
sOmetimes .• ood ,baif"Or ... ,wone.. But 
I think it is ~  ~ leiislativ& 
competence of this' 'House. to do . it. 
Why'?- Blackmarketing and hoardmg: 
:Is an o1tence under the statute stut 
Maybe tomorrow that may also be, 
taken out from the statute. But so . 
long as it is there, the income of this 
blackmarketing is the money that 
we are going to legalise here. It . 
would be a' contradiction in terms. On 
the one side, we are havint anti-
blackmarketing laws and on the other 
the earning of that anti-sooial laws 
is being legalised by this House. That 
would go ag9.inst the legislation. 
Either we Qave to expunge those laws 
or in the presence of those laws,this 
house cannot have competence for 
passing the second legislation. 'rhank 
you. 

SHRI C T. DHANDAPANI: Since 
you have 'permitted all to have a full 
discussions on this matter .... (Inter-
ruptions). 

SEVERAL HON. MEMBERS: No. 

AN HON. MEMBER: He has to 
OPllOse it. 

, 
SHRI C T. DRANDAPANI: Not 
necessarily. (Interruptions). 

AN HON. MEMBER: 
~  (Interruptions.) 

J 
It is man-

SRRI1):. MAYATHEVAR: He can-
not impose oonditions on .ny olher 
hon. ~  (Interruption8). 

SHRI C. T. DHANDAPANI (Polla ... 
chi): As far as this issue. is 'Con-
cerned •. only two important points 
have been highligbted. One is about 
the pendencY of a casein the Supreo.·. 
me COl111 and the other is. aboUt th.e 
benelt wbich ilgGing. to be.vailed 
of by the blackmarketeers.,accowdtn. 
to our. mtlO1bers. .. . 
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" ,OD·ir1IllY occationHhia Very I8Dle ~ a ' a  ,of DuaiDeu.,' 
~ 1 --- a  , there in Lo,k, Sabbasap::. ,', 

wasa' c&ntrovers1*l iQUe in rqard to 
thenatioaaUsatlon '~a  well' 
8/1 Jbout the abolition of, p,riVY pur-
les. In the same wlU/:. this. Bill 
About the ~ Bearer BoJ;1d.s' ~  js be':" 
force us has been challenged in the 
oourt of law, and it 'is now before 
the, Supreme Court. I d.onot want to 
involve the party pOlitics, but I want 
to say some realities. For example, 
in my State of Tamil Nadu some 24,000 
village ~  posts have been 'abo-
Jishedwith one stroke ot the Dell. 

'!'his was done by an Ordinance. That 
Ordinance has now been challenl(ed 
by the village officers. The case is 
pending before the Supreme Court. 
The State GoVernment ot Tamil Nadu 
are in the process of recruiting some 
people for the post of village officers. 
i would like to Di.ention that the 
Ame POlitical party which, is oppos-
ing that move, because the case l'l 
pending before the Supreme Court, 
the very saJ;lle political party is sup-
, porting the move ot the State Gov-
ernment in passing the Bill. (Inter-
ruptions). 

SHRI K. MAY ~  (Dindi-
cuI): The Bill has already been 
passed, (Interruptions) 

SHRI C, T. DHANDAPANI: I want 
to ask this one question. This is a 
reality. We have to face it. (Inter-
ruptions) About the blackmoney there 
,II nO doubt that it is a menace which 
has to be faced. There is no doubt 
about it. But I want to say that as 
far as this measure is concerned, this 
is the one and only one measure to 
arrest the ~  market activities. 
This is one of the measures of the 

~  . to arrest the activities of 
the black market. We POiticians 
know. that during the elections we 
accept. money whether it is black or 
";hite. .. During elections we do not 
think.whether it is black money or ,. 
white money. 11ntern&pefMla). .. 

"" , 
·sRit 'K.. A.· RAJAN (Trlc:ttUr): ~  
~  of •• aUle'l1 of. thellules 

"72. It' a m.otion for I_h,w in-· 
troduce4 Bill is opposed, the Spea;', 
ker, afterpermittlnl, it he th!nks 
ftt, brief statements from the JDem.-
bel" whn opposes the motion and. 
the member who moved the motion. 
may, without ·further debate. put-
the questJbn: 

Provided that where a motion is 
opposed on the Iround that the Bill 

a ~ legislation outside the legis-
lative competence 01. the House; the 
Speaker may permit a fl1ll discus-
sion thereon ... " (Intet"I'Uptiofts). 

, 
SHRI R. VENKATRAMAN: It 
says 'discussion'. (Inter7'UptiOna), 

SRRI K; A. RAJAN: Already full 
discussion has been allowed. (lnter-
ruptions) . 

MR. DEPUTY -SPEAKER: I have' 
already given my ruling. 

( Interruptions.) 

MR. DEPUTY-SPEAKER; I have-
already given ;ny ruling. Were you 
not in the House when. I iave the' 
ruling? 

( Interruptions) 

SHRI C. T. DHANDAPANI: There-
fore, .5ir,-1 am concluding-

(Interruption.) 

Therefore, I sincerely say: . that this> 
is one of the measq.res to' eurbthese ' 
blackmarkeeters and to curb.ame of . 
the monopQ}jstic activitie, in. thiS" 
matter. With these words I, ' .. welcome· 
Ule Bill moved. by the hon;!rltnister •. 
(Inte'I'TUpfAons) 

SlmI R. VENKA,TAItAJ4AN:. Mr._ 
Deputy Speaker, Sir. whatever'other.-
may feel, I enjoyed the 4lacuman. It: 
was exb.i1aratmg.· In fact I 'wa.. a1-, 
mostthrined at the lluaestionthat· 
at mY ace a ( ~ 
tiotv.) . 



SHatSATYASADHAN'CBAQ.A.-
BORTY: I want :vou to· pt divorc--
edtfi'oln blaclmlarltet.. (Inter ... 
TUpttOOll) . . 

SHRllt. VENKATARAMAN:l\4r. 
. Deputy-Speaker, this is an after-
~  

There are also a. number of speak": 
-ers who indulged in very strong lan-
guage, practically bordering on abuse. 
,.1 have also gone to school and I am 
-capable Of equally good language. But 
then the vocabulary in respect of that 
.kind of language is very limited, so 
1ar as I am concerned. Therefore, r 
am Rot. indulging in it. 

The point here is very simple. Bas 
, the Parliament legislative compe-
tence to enact thIs particular law' 
"So far as legislative competence is 
. concerned, only two members made 
'points in respect of that objection, 
namely, Mr. Fernandes and Mr. 8Om-
nath Chatterjee. The first point that 
'Mr. Fernandes made is that it impin-
ges on the revenue of the State, be-
cause money which would otherwise 
have gone as income-tax to the State 
will not be available to them and to 
"thai extent there is a certain lack 
of competence to enaet this kind of' 
'legislation. The argument which I am 
gOing to use will be verY much ap-
preciated by Mr. Somnath Chatterjee. 
':This Bill in pith and substance deals 
'with borrowing. Article 292 of the 
Constitution governs this. In respect 
. of borrowing, unless Parliament by 
'.law imposes a certain restriction or 
a limit.' Government has the fullest 
,power to go and borrow, Therefore, 
-.the objection with regard to Income-
-tax being deprived to the States does 
, ncA at all hold good because the law 
In pith and substande one relating to 
'borrowing and not ~ a  to income-
. tax. As regards the second point 
-made by Mr. Fernandes that artIcle 
~  prohibits my borrowing without 
'limit, 1 wish to dra-w his attention 
ito· the article itself. Itaa,..: ' 

, '-I'he. exeeutive power of the 
. 'Onion extends to bolTOwfng upon 

the· ·sec'\1t'it)' of, the .' ~ . 
Fund. Of ~  ~ ~ ,.limltIJ. 
ofuy as may ttomtbnelotime be 
. bed :by Parliament by laW ••. ," 

The Bearer Bonda have.been iSsued 
under the Public Debt-Act a~  .ecur-
ed on the Consolidated' rund of Indta. 
Parliament, however, has not pasHd . 
any legislation' placing any liinlt.'-!fo 
objection, therefore, can be raised on 
that account: . 

SHRI GEORGE FERNANDES: . I ' 
am glad the Finance Minister has cited 
this article. The point I have made 
is, this article reqqires that you 
have a definite quantum or you define 
a quantum of money that you intencl 
to raise as loan. What the Bearer 
Bonds seek to do is going in for an 
indefinite amount of money. If tomor-
row, instead of Rs. 1000 cores, let 
us say, the black moneq hoarders 
suddenly become very white of heart 
and decide that they should unload 
all their black money, against your 
calculation of Rs. 1000 crores. they 
they may give Rs. 10,000 crores. Does 
this article enable you to secure 
these Rs. 10,000 crOTell, because 
you are making a commitment on the 
Consolidated lo'und of India that you 
will repay that money from the Con-
solidated Fund of India? I am assum-
ing that this particular provision of 
the Constitution, "Parliament from 
time to time may fix the limit .... " 
SHRr R. VEN'KATARAMAN: n 
says "Parliamefit may fix the limit". 

SRRI GEORGE FERNANDES: If 
the hon. lI!inister is relying Oil this 
that ''Parliament may fix· the limit" 
. means that in. this particular case it 
has not fixed any limit I then would 
like to have the point debated at 
greater length. ,. 

SHRIR. VENKATAHAMAN: lam 
afraid m,. esteemed friend has not 
read the article correctly. This en';' 
abIes a a~  the. total limit 
or celling in respect of borrowlngf 
by Government of India-there is a 
similar. artlcle in . respect of states 
also so that even if w.e Bx the·lfmft 
from time 'to time weean . irie.reue 
it. But .SQ' far as ~  1egal 
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HannI dispOsed of the objection 
as to the competence, I would now 
like to deaj -.with one pOint whiCh my 
esteemed friend, Mr. -ChatterJee, has 
made i.e.. it offends Article 14 at ~  

Constitution. In the ftrst pl$ce, the 
objeCtion does not telate ,to the legis-
IMive' , competence. It only relates to 
the validity Of the law. lrtr. chatter-
jee knows it better than anyone else 
here. Therefore, dispoSing it of 
purely on legal ground. I am noW 
coming to other aspect. 

Government borrows trom the pub-
lic at different rates and at different 
conditions in accordancetvith the 
needs of the Government. For ins-
tance, on 16th of February this year, 
Government went into market and 
borrowed Rs. 528 crores, whiCh was 
subscribed in two hours. It fixed 7-112 
per cent and 6.314 per cent etc rate 
of interest under certain cOnditions. 
Yesterday, I mentioned in my Budget 
Speech that I am going to issue a 
new set of National Savings Certift-
cates for which I wilt give 12 per 
cent interest, It will double the mo-
ney particularly in six years. 
This is another set of bonds which will 
be issued on different conliitions and 
different parameters. It cannot be said, 
that because certain loans are issued 
at ~ a  ~  and certain other 
loans at differentconsiitions, it offends 

~ 14. Actually in this case, a set of 
loan Is raised in respect of certain 
types Qf. ~  and certain differ-
ent conditions are imposed. I will not 
go fui'theron this point because I do 
riot want to disclose aRmy· "l'Iuments 
fortile_nellt of my friend whois' .IQ* 
in,g.' to appe8fin the SUpreme ~  
So, let. Us not have a pre-reheanal de-
batel1ei,e.'sumce'it for Diy pUfpOse. 

~'  that ~  14 18 • DOt 
offertaed. 
4070 LS-12 . 

SHl\1, ~ ' dtA'1"'l:DIII:: 
""Mr. Sen a ~  a ~  

SHRI A.. K •. SBl'(: t eupl*'t Wm. 

MR. DEPUTY-sPEAxEa: B8eause 
you oppose ft. 

SHRI R. VENlCATAltAKAN: !Vi:-. 
Chatterjee shouJd have, tmown it be-
cause he put the questlon. 

There are a 1arh number of que"': 
tions about the mcraUty of it. It is not 
denied by anyhOdy that there Is money 
circulating outside a ~  

callit black money, this money or that 
money. It is accepted (hat there is a 
lot of black money. R'epeatedly Mem-
'. bers from aU sides at the House-this 
side as well as other side-have appeaL. 
ed to me to find a solution to tbis 
problem. It is also accepted and conced-
ed by all the Members that it eauses 
havoc in our economy. This black-
money goes on from one scarce com-
modity to ,another exerting pressure 
causing inflation, scarcity and thereby 
it really a1!ect,s the weaker and the 
poorer s.ections of society much mote 
than the other clases. 

So, the first thing which the Finance-
Minister has to do is to control the 
liquidity in the economy. Now,how ~ 

I control the Uquidity in the economy. 
unless I withdraw from circulating a 
certain moneY which is circulating: 
outside the banking system? If I do not 
withdraw this ruoney, which is circula-
ting outside the banking system, aDd 
immobilise it and make it not avaibble 
for use in the nefarious activltiei" ot 
hoarders and profiteers, then, wbatever 
I may do, whatever tax concessions r 
may give, whatever incentives I may 
, offer for production, the price situation 
cannot be controlled. 

I am very sorry that we are unable 
to cOntrol this black· money in allY other 
form. 

SHRI NIBN. <;lHOSa; Mat r 
SuRest one .1lifthod? 

SltRl R. VImR1tATAltAMAN:IbOW 
yoUr metbodiH I. ~ S 
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bave heard yOW' ~  I will deal 
with every one of • your ~  

now. When so much crlticisJti appeared 
in the press and outside, 'I did not go to 
tbe press at all and I did not defena. 
the bearer ,.bonds at all. Now I want to 
take this opportunity, Mr. Deputy .. 
Speaker, to explain fully tbe caSe and 
the grounds. I will meet all the points. 
So, Sir, I "want your indulgence and 
the indulgence of the House. I heard 
very patiently and without interruption 
and I expect the same courtesy. 

Tbis suggestion fOr the issue of 
bearer bonds had emanated from this 
House, as early as 1950, when I flrst-* 
came to this House, when it was  not 
the Lok Sabba but the Provisional 
Parliament. It was then made by people 
~ the other side. Tbey used to ask 
Government, times without number, re· 
peatedly, why Government are not 
issuin; bearer bonds to absorb the 
liquidity in the country and thereby 
control the inflationary spiral in the 
country. Shri Chitale, a member of the 
Wanchoo Committe. wrote a dissenting 
note, in which be said that bearer bonds 
should be issued. Several Members of 
this House, as well as the other House, 
have said that one of the methods in 
which you can control the liquidity in 
the economy is by absorbing it through 
the issue of bearer bonds. 

I do not think all these people are 
immoral. If this is one of the ways in 
which you can control a very vicious 
situation in the economy, it it is one of 
thl ~  evils, you cannot say that it is 
immoral and that the people who h.we 
resorted to it have any ulterior moti-
ves. Not only that, the Government in 
the past had, in some form or otber, 
resorted to a similar, if not, the same. 
kindof tax concessions for money 
which had avoided payment of taxes. 
What is known as the Voluntary Dis-
. closure Scheme was started in 1951. 
There was another scheme in the siXties 
and yet another in IM6. In each one of 
tbese scbemes, We gave certain con-
ceaalcms, aayincthat it :vou ~ the 
tueevlded Inoo-. eel pay tax on it, 

you will be 'imlauriefrOJJl nrIOUl 
~a  •. puDilhments, ~ 
!ltc. This Ie only an, ~ of the 
saDle principle. Another case. exactly 
in point, is tile. Gold Bond' which. we 
issued in 1965, maturing in 1980." 

( In respect of these gold bonds of 
1965 we said, 'It gold is surrendered to 
Government no question will be asked 
as to whether it is a smuggled gold or 
whether it is a tax-evaded lold or anY , 
thing of that kind.' We also said 'that 
We would give 2 per cent interest' on 
that which bas been deposited to Gov-
ernment. We offered them immunity 
from all penal proceedings and we 
also exempted, them from wealth tax, 
gift tax and estate duty up to parti-
cular limit. 

If you substitute the, word 'money' 
for 'gold', this is exactiy 4d idem of 
what had been done in 1965 under the 
gold bond scheme. I am surprised that 
people should think that I have done 
something which is extraordinary, 
which has never been done, something 
which has dropped from heaven or 
hell, whatever it is. Sir, it is a thing 
which had been done in another country 
and it has been found that it bad a very 
salutary effect on the economy. 'lhere-
fore. my submission is that this is noth.. 
ing new which has been done for the 
first time, it has been done previously. 
and exactly identical gold bonds of 
1965 were issued in which the same 
kind of immunities were offered. Only 
the difference WalS that at that time we' 
said, 'If you bring gold whether it is 
smuggled gold or tax-evaded gold or 
any gold, it wtll . be free from tax 
laws'. Now, 'You bring money .... 

SHRI SOMNATH CHATTERJEE: 
Sir, I would like to seek a clarification. 
Will the holders of these bearer bonds 
be able to raire funds against them 
from banks? 

SHR1· R. VENKATARAMAN: Yes, I" 
wlll explain that also. It baa beeu pro-
vided in tile Ordinanee itself. 

SHRI . SOMNATH CHA'rI'ERJ'EE: 
This wUI ~ taken as Security' by the 
banks? ' 
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:have lOt theSeet1on: Welulv:esaid tbat 
ihis cab be.u.e,aS a secutltytor raising 
tundlarid this is, according to the laws 
which (Overnnow, the issue of credit 
'i'becausewe' do not give .•• 

SRRIGEORGE FERNANDES: .How 
-does it take care ot .the liquidity tbat 
,you have mentioned? 

SHRIR. VENKAT.ARAMAN: Yes, I 
'Win mention that. 50 per cent or less 
will be glven. It will not be given for 
.any I]urpose. it will be given for pro-
-ducUve purposes. 

SRRI SOMNATH CHATTERJEE: 
'Under the guidelines? 

SRRI R. VENKATARAMAN: Yes, 
'We have issued it already to the banks 
1hat under the guidlines they \ll'ill be 
llble to use it as collateral security 
'only tor productive purposes, they can-
not use it for social exPenditure, llor 
.can they use it tor cornering, . , . I am 
sorry I stand corrected. The provision 
-regarding the collatoral security is 
covered by instructions which have 
been issued to R.B.I, The instructions 
nave been issued and the instructions 
say clearly that it can be used only for 
productive-purposes and therefore I 
'say that the liquidity is controlled very 
much. If I do not use it for produc-
tive purpose, then my purpose also will 
be defeated. My purpose was two-
fold. One is to mop up the liquidity in 
the economy, to contrOl the liquidity. 
'The second is to channelise it for' pro-
ductive purposes. FOr the purpose (If 
'controlling I take away money through 
'these .. bonds. For the ~  of chan-
nalising n, for productive purposes, 
the bank has taken the line that it will 
-giVe such assistance and such advances 
as are under the credit policy available 
'for a ~ 'S  who provides collateral 
' ~  . for such advances. 'l'herefore;· 
'lIlY sublpfsslon is that this boIid is not 
anythb"c . new, .aSI have said. It IS 
~ a ~a1  have done 
in ~ ~~ a  we have now ptoceeded 
'WIth ··th$··bonds, . . . 

Tbesecond p01fit<Whichrwould .Jtke 
to make is tbJs. 

, I. 

$HlU NlRENGHOSH: Is it. jjJstifi.. 
ed ••.• (InternJptUma) . . 

SHltI R. VENKATARAMAN: I am 
dealing with the economic issue first. 
I will come to the poUtical issue •. after-
wards. i want to end on a hi:J.arious 
note. Therefo&"ej I will reserve the po. 
Utical part to the last. 

The second' thing is, we have launch-
ed a masSive programme ot &.97.500 
crores Plan. We have to raise resour-
ces for that purpose. If we have to 
raise resources for' that pUrpose, one of 
the ways is that money which is going 
into channels which could distort the 
economy should be' transferred or di-
verted to channels in whicb Plan ex-
penditure can be met. Therefore, tak-
ing that into account the fact that 
when the last voluntary disclosure 
scheme was _ introduced about R's. 700 
crores was disclosed and taking into 
account as it was five or six years 
ago, I have come to a reasonable caf-
culation that Rs. 1000 crores would be 
available during this year. If Rs. 700 
crores were available in 1975, Rs. 1000 
crores would not be too large an 
amount. If I am lucky as my esteemed 
friend Shri George would like me r.o 
be, I get not Rs. 1000crores but Rs. 
10,000 crores I assure him that he can 
look forward to a Budget in which 
there will be all relief all the time I 
am incharge of it. 

Well the position, is we have to take 
into account needs and, therefore, this 
is the second aspect for the purpose, 
otherwise what will be my position? 
There are three ways in which Go-
vernment rhises resources.' One is 
taxation. Other is borrowings and the 
third Is deftcitflnancing. Fard<;!fic'it 
financing there is always a limit. If 
you cross that limit of deficit financing, 
it boomerangs on you by way of Infla-
tionary prices .. .rut. it at'lects the wIner-

~ ,able section of Hclety mOJ'e than the 
tax does. In fact the effect of deftciJ 
finance . on sodiett is more de1eteriou .'" -
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than heavy taxation. Thetf!fOre, l can-
. not resort to deficit ftnancin, beyond a 
particular point. You are aware that 
the other alternative, taxatlOil bas alIO 
got its liroitation. With rlsln, prices, 
with the rupee er.oded, my limitation On 
the taxation is also very severe. If r 
were to make another Rs. 800 croros 
by taxation, you can very well imagine 
what would have been the state of my 
Budget. 

The third alternative open to me is 
to raise it by borrowings and, there-
fore, I resorted to borrowing not only 
of the money which is available in the 
banking system which I have done, RI:. 
100 crores more than what I envisaged 
in the Budget for 1980-81, but I also 
resorted to borrowing of money which 
is circulating outside the banking sys-
tem. Purely from the economic point 
of view it is nothing more than the bor-
rowing upto some date. Some hon. 
Members will say that I have given 
concessions to this black money as corn. 
pared to the rates I am giving to the 
legal money. I would like to give some 
figures. If a person invests Rs. 10,000 
in March and then receives. at the end 
of 1991. Rs. 12,000. Then if yoU ere 
investing. in six or seven per cent tax 
free bondS'-certificates which are now 
available in the National Savings Cer-
tificate Scheme. you would be getting 
about Rs. 20,000/-. 

On the other hand. in order to get Rs 
12,000 in 1991, he will have to invest 
in these bonds only Rs. 6000. So, when 
a person invests R·s. 10,000, he foregoes 
to the Treasury Rs 4000 already and be 
gets 7 per cent return after 10 years 
on Rs. 6,000 which works out to Rs. 
12,000. Indirectly or surreptitiously 
collected tax on this amount is 40 per 
. cent. I would like anybody who knows 
mathematics to work it out. It 1$ 39 
per cent and odd. The average rate of 
taxation on legal money is only 25 
per cent. Therefore, the black: money, 
as they call it, has not been given anY 
great concession. It has not been 
civen anythlnll: more thanwlult they 
would ,et if they had. paid the taxes 

legally. On the ~ a ~  a ~  

rate of t4ution i&onl.y ~  ~  c.,.t 
whereas by inve&ting In bondl. thq-
will have to PaY 40 per cent. ~  .. ri1:Y 
advantaie he gets is that he. will not 
be hauled up in proceedings, both c::ivit 
and criminal and ta·xation and. for this. 
he will haVe to forego 40 per cent. This: 
is done in the interest of the nation. 
and in the interest of the economy. 

SHRI SATYASADHAN CHAKRA-
BORTY: I want a clarification if yoU' 
permit me. I accept that it is true that 
the Government can raise money by 
imposing taxes, by borrowing and by 
deficit finance. As you have said; de-
ficit finance is dangerous. But is it not 
true that borrowing is also dangerous:. 
because in the borrowing, there is a 
transfer and inequality increases, be-
cause you take money from the poor 
as interest and you give money to the· 
rich? 

SHRI R. VENKATARAMAN: That 
we will discuss in the Budget discus-
sion. That-has nothing to do with thE!> 
bonds. 

The next point is a political argu-
~ It was said that the ruling' 

party is getting a lot of black money. 
When they said it, I think, they forgot 
that some of them are also ruling par-
ties somewhere. There is one ruling' 
party which is sitting in Opposition 
here in Kerala; there is another ruling 
party which is sitting in Opposition 
here in West Bengal· in Tripura, in 
Tamil Nadu, in every place .... 

SHRI SOMNATH ~ 
Rulit1g party in relation to bonds. 

MR. DEPUTY-SPEAKER: If yOll 

give a share to each State, they wil! 
not say all that; they will not oppose-
it also. 

SHRI R'. VENKATARAMAN: They 
wui not only get a small share but 
they win also get a very big share bY' 
way of Plan contributions. They do-
not know it. Therefore, I think, the 
argument that this party or that patty 
alone Is going to benefit by it or it is 



ior polit11J81 PUrposes . ist<>ta1ly inool'-
ftct. ·1 do lIot .. sayauytbiqmore be-

, ;caueeftds kiDdof attack haabeen made 
by ~  ()pposition a~  

Sl!RI SUNIL MArtRA: You also 
:said . the same thing when you were in 
'the Opposition. 

SHRI R. VENKATARAMAN: I have 
:said it a,ainst you; you are sayin, it 
;against me. It is a good game. I did 
not get annoyed. Did I ever interrupt 
:you? 1 enjoyed this. 

I have only one or two points to ans-
·wer. My hon. friend, Shri Chakraborty. 
:said that in Europe there was a rlif-
~ a  of investment. I can give 
11im information about the way in 
·which it was done in Europe. In 
:France, in 19lU. tax evaders were 
assured immunity not only from prose 
ocutiQll but also fr.om .payment of ar-
;rears of taxes provided the concealed 
-gains were invested before a specified 
«late. 

In Italy. a general amnesty was !)ff-
rered. in 1966. 

In Israel it was offered more than 
<once. 

It was offered also in 'Brazil. PhiUp-
'PiDes, Ar,entina, Malaysia. Pakistan, 
'SrUanka (Lnte7Tupti01'ls) 

There are two other suggestions. One 
'is about demonetisat1on.Detnonetisa-
'tion ·implies that· there will be much 
·upheaval. as a result of declaring a 
-particular currency as no lonler valid, 
and tbat nobody will sell hili ,oods to 
the other person for .at least.OIle month 
and as a result the whole economy will 
'Come to a a ~  .. 

SHltI J"YOTI'B.'MOY BOSU: In 1945. 
""there was demcmet1sa.tion and it did 
""Dot happen, Mr. ~~ 8 8 1' ~  

.8JJIU a V&JflICATtWtAMAJf: Demo.. 
~' 1  '1'- ~ notes, is no 
~  at -aUiJld!tlDyfriead 

wants, IwiU demonetisel rupee notes. 
Is. there any sense in saying .that 1;000 
~  Dotel aft dem.onetiseci? If you 
want todemonetile, you must demQne-
tise 100 rupee Dotes and, if you do that, 
I win ten you that the country will go 
into chaos. 

SHRI SOMNATH CHATTERJEE: 
Is the word 'non-Sensical' unparliamen-
tary? A decision on this is pending 
with the ·Chair. The Chair will have 
to give a ruling on this. It is pending 
with the Speaker. Prime Minister bas 
used the word 'non-sensical'. I myself 
uSeci the word. Objection was taken. 
The ruling and decisIon of the Speaker 
is awaited on the USe of the word. 
whether it is parliamentary or un· 
parliamentary. 

SHRl R. VENKATARAMAN: I do 
not want to say anything unparliamoo-
tary. It I have said it, I withdraw. 1 
do not want any ruling on that. I want 
in record to be corrected as "It bas no 
sense". 

SHRI JYOTIRMOY BOSU: May I 
seek a clarification? Han. Finance Mi-
nister just now stated that be is willing 
to demc?netise 100 rupee currency notes. 
He has'not talked about 10 rupee cur-
rency notes because If you see the cur.-
rency that is in circulation in the 
country, you wiD notice that 10 rupee 
currency note plays a major role in the 
currency system4 Therefore, if you 
really want to demonetise, you bave 
to ~  also 10 rupee currency 
note. But, Mr. Minister, you cannot 
demonetise that because thelOUrce of 
collection for political partielwill dry 
up. . 

MR. ~ a  Thank 
God; be a ~ ,only political parties. 

SHRI Jl. ~ ~  Irtr. 
~~  when my bon. friend 

ever ~ and sits on tbls SIde ()t Use 
HoUse, Imult leave ~  forbls 
~  . pt!#'Wmance. IWtb leave tbt. 
~ ~  ~  . ., . 

·SHRI.wOTiRM'oYBOSU: Yes, I 
fIladJ.y ateept . tile 1 ~  (~

ntPtiou) 
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s.HRI R. VlENKATARAMAN: ~  

correction of record. 1 woUld not say 
that GoverruneQ!, under no circumstan-
ces. will ciemonetise because it should 
not be taken, when I have pointed o.ut 
all the difficulties. that Government 
have foreclosed their' option which they 
always have of doing something ve,ry 
drastic if a drastic situation arises ... 

AN HON. MEMBER: This is better. 

SHRI R. VENKATARAMAN: But 
I roust tell you that in the situation in, 
whiCh we are now phiced, it is not an 
appropriate remedy. 

MR. DEPUTY-SPEAKER: As om:: 
who knows Mr. Venkataraman, I know, 
bis idea is 'Sama Beda Dana Danda'. 

SURI R. VENKATARAMAN: The 
next suggestion was that we could 
ha ve allowed this money to be used 
for building houses, this and that. Here 
again, in the first place, if 
you allow them to invest this 
money, which have evaded taxes, in 
lucrative,' profitable investments, it 
will not yield any tax revenue, but, on 
the other hand, we will be I guilty of 
just ·what you are yourselves: accusing 
namely, allowing the black money to 
come without any kind of payment, 
whereas in the Bearer Bonds they will 
ha ve to pay 40 per cent, This is not a 
very important reason. But the more 
important reaSOn is that, in any infla-
tionary situation in the country, if you 
allow such money to be used for the 
purpOse of buying steel, cement and 
all these articles, the inflation will be-
come much greater. 

AN HON. MEMBER: They are do-
ing so. 

SHRI R. VENKATARAMAN: There-
fore. the black money will exert its 
pressure "nd create a much greater in-
flaUon. ~ ' a  is why I have said that 
I want to control the lilluidity. to,re-
duce thl! liquidity. and see that that 

• tl!l9ney it immobiUsed. I do not· want 
,.-the sarnl money to be used insuc'b a 
way' tbat It Increases in circulation and 

, 

also theveloclty of circulation ~ 
thereby adds to the presaUl'e on prices. 
This is why we could not accept any' 
of these things .... 

SHR1 NIREN GHOSH: Put the mem-
bers of the top 80 Houses in jail and 
keep them in jail till they dehoard the-
black money. You will then get al-
most threefourth of it .. (Interrup-
tions) 

SHRr R. VENKATARAMAN: I am 
n()t yielding. There must be an end to. 
everything, al'ln. there must also be .liD 
end to this debate. I tl1i.nk t have 
covered everyone of these points. ·I 
shall be very happy if the House at'-
cepts my motiQn 

MR. DEPUTY-SPEAKER: Th:e Minis-
ter has clarified the position. I have' 
looked into ~ matter as re-gards the 
question of lel{islative competence of 
the House. It is the acr.epted practice-
in Lok Sabha that the Speaker does 
not give any ruling on the POint whe-
ther .... 

SHRr JYOTIRMOY BOSU' You are 
not makinia maiden speech! 

Mil:. DEPUTY -SPEAKER: I am ma-
king some observations. If you want. 
you can go without my permission. 

... on the :point whether a Bm is consU-
tutionalhr within the legislativA com-
Petence of the HOUSe or not. It is open' 
to Members to express their view 
Doints in the matter and to address ar-
guments for and against the mres. 
Members take these aspects into consi-
deration while voting ()n the motion for 
leave to introduce the Bill or on any 
subsequent motion on the Bill. 

I shall now put the motion to 
vote of tl:le House. 

the 

SHRI .JY()TIRMOY BOSU: What 
motion, Sir. 

MR. DEPUTY-SPEAKER: He has 
already moved, 

The question is: ." 

"That. leave be granted to intro-
duce a BtU to provide for cemID-kD-
n1untties to holders of Special· Bearer 
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S ~ 1 and fOl'certaln.' exemp-

tions. hom direct, taxes.111 relation to 
IlU!!h bmids and tor'U'lattersconnected 
therewith' 

The Lok Sabha divided. 

~ NO.2] 
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Chakradhari Singh, Shri 

Chandra Shekhar Singh, 8hri 

Chaturvedi, Shrimati Vidyawati 
Chavan, Shri S. B. . 

Chennupati, Shrimati VidYa 

-Dalbir Singh, Shri 

Dennis, Shd N. 

Dev, Shri Sontosh Mohan 

Dhandapani, Shri C. T. 

DooDgar Singh, Shri 

Dubey, Shri Ramnath 

Gadhavi, Shri Bheravadan K. 

Gehlot. Shri Ashok 

Jaideep Singh, Shd 

-Jain,Shri Bhiku Ram 

a ~S  Virdhi Chander 

Karm'a, Shri Laxman 

Khan, Shri Arif Mohatnma4 

Krishnan, ShriG. Y. 

Kusuma Krishn.a Murthy, Shri ,. 
Lakkappa, Shri K. 

Mahajan, Shti Y.S. 

M'8hendra Prasad, Shri 

Mallikarjun, Shti 

MayatheV9l', Shri K. 

Mishra, Shri Ram Nagina 

Misra, Shri Nityananda 

Mukhopadhyay, Shri Ananda GOpal 

Murthy, Shri M. V. Chandrashekhara 

Murugian, Shri S. 

Nagaratnam, Shri T. 

Naidu, Shri p. R.ajagQpal 

Naik, Shri G. Devaraya 

Pand'ay, Shri Kedar 

Pandey, Shri Krishna Chandra 

Panigrahi, Shri Chinta'!YIani 

Parashar, Prof, Naniin Chand 

Patel, Shri Ahmed Mohammed 

Patel, Shri C. D. 

Patel, Shri Shantubhai 

Patel, Shri Uttambhai H. 

PatH, Shri A.T. 

PatU, Shri Shankarrao 

Patil, Shri Sruvraj V. 

Pilot, Shri Rajesh 

Potdukhe, Shri Shanta1"8m 

Prasan Kumar, Shri S. N. 

Quadri, Shri S.T. 

Ram, Shri Ramswaroop 

Ramamurthy, Shri K. 

Ran Vir Singh, Shri 

Ranjit Singh, Sbri 

Rao, Shrimatj B. Radhabai Ananda 

Rao, Shrj Jagannath 

Rao, Shri Jalagam Kond.ala 

Rao, Shri M. S. Sanjeevi 

Rawat, Shrj Barish Chandra Singh 

Reddi, Shri G. S. 

Sahi, Shrknati Krishna 

Sathe, Shri. Vasant 
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Satya Deo Singh, Prof. liUSW,-,: SIM'i·Ajqr 
Sebastitm;Shri S. A. Dorai Bosu,SbtiJ,otirmoy 
Sen, Shri A, It. . I . 

! Chakraborty, Shri Sa a ~ 
ShaUani, Shri ~ Pal 
Shanmugam, Sbri P. 

Chatterjee, Shri Somnath 

Sharma, Shri pratap8b.anu 
ChoudharY, Shri Saifuddin 

Shastri, Shri Dharem Pass Fernandes, Shri George 

Shin. Shri D. 8. 
Ghosh, Shri Niren 

Shiy Shtmkar, Shri P. 
Sin84. Dr. B. N. 

Gopalan, Shrimati S1,lseela 

&iVapr4J!;aaam. Shri D.' S. A. 
GOYal, Shri Krishna Kumar 

Sparrow, Shri R. S. Harikesh Bahedur, Shri 

sreenivasa Prasad, Shri V. 
Khan, Shri Ghayoor Ali 

Stephen, Shri C. M. 

Subhe. Shri p .•. 
Kodiyan, Shr1. P. K. 

Subburaman, Shri A. G. Madhukat:, Shri Kamla Mishr" 

SukhadDI, Shri ~ La! Maitra, Shri Sunil 

Sultanp1.ll'i, Sbri Krlahan Dutt MandaI, Shri Mukunda 

Sunder Singll. Sbri ~ a1  Shri Sanat Kumar 

Swami, Sbri I(. A. Masudal Hossain. Shri Syed 

Tariq ~  8hri Mehta, Prof. Ajit Kumar 

Tewary, Prof. K.  K. Mod6k, Shri Bijoy 

Thakur, Shrj S~~ ' Singh Mukherjee, Shrt samar 

Thorat, Shri ~~  Paswan, Shri Ram Vilaa 
Tripathi, Shri R. N. 

Tudu, S ~ 
Pathak, Shri Ananda 

Vairale, Shri Ma.dhuauclan Rajda, Shri Rat<Bnsinh 
Varma, Shri Jai ~ Rasheed, Masood, Shri 
Venkataramatl, Sb.riR. 

R'JY. Shri A. K. Venkatuubbaiah, Sbri p. 
Vijayaraghavan, Shri V. S. Saha, Shri Ajit Kl¥Ilar 
Virbhadra Singh, Shrl Saha, Shri Gadahar 
Vyas. Shri GirdhariLaJ. 9arangi, ShJ:i .R.P. 
Wagh, Dr. Pratap Sen, Shri SuQodh 

Yadav, Shri Ram Sln.p Shamanna, Shri T. R. 

~ a  Dr .. Golam 
Shastri, Shri a a a ~  

Shejwalkar, Shri N. K. 

:zan Singh, Shri Singh, Shrj B. D. 

Sinha, Shri DharamBir 

Tirkey, Shri PiUB 

NO. Verma, Shri Chandradeo ~  

BalenalMlan. Shri . .,. • ." Verma, Shri ~ '  

:BarInI.a. Shri Palu Yac:lav, Shri a;p. 
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a,art!r Bonds 
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. ,.' 

)qt. -~~  'S ~ 

10 c:omICtion,the result. Of the -Divi-

:!liOn 18: 

AYES-llO. 

NOI:S--4O 

The Motion Was ~  

(Interruptions) 

SHRI JYOTIRMOY BOSU: They 

'have collected Rs. 36 crores but we 

"bave got 40 votes. 

(lntert'Uption. ) 

[Shri George Fernandes and some 

other hon. Members then left the 

House.] 

~  R. VENKA'l'AltAMAN: Sir, 

T *ntroduce" the Bill. 

'lUI bra. 

S~  IlE. SPECIAL BEARER 

BONDS (IMMUNITIES AND EX-

EMPTIONS) ORDINANCE, 1981 

THE MINISTER OF FINANCE 

(SHRI R. VENKATARAMAN): Sir 

1* to lay ~  the a ~  .,xplana-

:tQ17 8 a ~  (~~ a  English 

v.,!trJi9.JlS) ~~  rpsona fOr imme-

diate legislatiOn by ttte, Special Bearer 
'Bonds (Immunities and !xemptions) 

~~~~  ~8  

IUJ lin. 
,[$Jpu So)Of"TH ~  in ,the 
Cl14jr.j 

MATTER UNER RULE 377-COfltd. 

(ii) ~  .FOR IMPROVEMEMT 

IN THJ: FIELII 9t' GAMES ANDsP9RTS. 

SHRI RASABEHARI BEHERA 
(Kalahandi); Sir; in the field of 
games and sportS, India is lagging 
b.!hind International standards. Besi-
des, to introduce· discipline in life 
and to ~  physical and mental 
condition Of OUT young bGYs and 
girls the nationshciuld adopt a Sports 
Policy which will touch the common 
people, both urban and rural, areas 
and inspire our young.r Sen.ration 
toa new visiPn ot life. 

With that end in view I urge upon 
the UJlionqQYcernrqent to do j.\n or-
~  ~ ~  oriented 
1 ~  follow-up programml!! \\,:hich 
h,as ~  draw" up ~  the' ~a
tional Olympic ,Assoclation and its 
State branches. Sports and ,lames 
can improve through a systematic, 
S~  and ~  with ,acien-
1 ~ 1 ~  .8 ~ 18  ~

me. 

The Central Government should 
start a physical education movement 
throughout the country and ~  up 
the pace of allied prognunme for in-
culcating a spirit of determination 
and will-power of the a ~ to 

~  

The overall far sports 
activities in .does DOt 
w.orko.ut .. ey,eJ) '. ,paise' per ~  
We have .ned ,been ~  to ) ~~  
every a ~  ~ .#1e ~ 1  

in IPtes and IIPOrU. ~~  
of our people ~  ~  

-Tile . ~ ) ' ~~ ~ allo re corded their votes. 

".lntroducecl 'with the recommen a ~ fI ' 1~~  

A.:9r .. ~ Bhai. Sa aa ~ ~ '  ~ ~~ a  

;,;. 
"'!Ia. .' khV;tl.' .," '"M,' . ''''. edra,Prof. )fir a a ~ ~~~  ,MIl 'Shri .: " fifti Alulwallya. " .. ". 

' ~ '  J.-,"":,." ".r "T, ;- ". . 

. NOIl$i Shri Dhanik La1 Jlu4al. . 


